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CPCB Report in Compliance of Hon’ble NGT Order dated 

23.07.2024 in Appeal No. 11/ 2024 in the matter of M/s 

Jayshri Gayatri Foods Products Pvt. Ltd. v/s MPPCB, Bhopal 

 

Hon’ble National Green Tribunal (CZ) vide its order dated 23.7.2024 in 

Appeal No. 11 of 2024 directed under Para 9 as: 

Para 9. “Regional Director, CPCB, Bhopal is authorised and directed to 

nominate any competent scientist to visit the site and examine the 

matter and report before the next date of hearing. Mr. Yadvendra 

Yadav representing and copy of the same be provided to the learned 

counsel for CPCB for compliance”.  

Copy of the order dated 23.7.2024 is enclosed as Annexure- 1. 

In compliance of the Hon’ble NGT direction a team of following officers was 

constituted on 23.7.2024 by Regional Director, CPCB, Bhopal for complying 

the said order. Copy of the office order is enclosed as Annexure-2. The details 

of the nominated officers are as given below:   

1. Sh. Sunil Kumar Meena, Scientist ‘E’, CPCB, RD-Bhopal 

2. Dr. Ranu Chouksey Verma, Scientist ‘C’, CPCB, RD-Bhopal 
 

Following officer along with the laboratory staff of CPCB visited the site i.e. 

M/s Jayshri Gayatri Foods Products Pvt. Ltd and area around the site on 24th 

July 2024 to account the environmental issue etc. Sh. Jaydeep Banerjee, 

Vice-president and Sh. Amit Kuklod, Director was present during the visit as 

the representative of the industry.  

During the inspection of the concern site, the team has visited the Plant, 

Process area, old ETP, new ETP and examined the surrounding areas in the 

vicinity of the plant including drain flows adjacent to the unit. The samples of 

surface water from the drain at upstream and downstream of the unit were 

also collected by the team during the visit to assess the concentration of 

pollutants. 

 

1.0 Background 

➢ An appeal was filed by M/s Jayshri Gayatri Foods Products Pvt. 

Ltd before Hon’ble NGT against the closure direction issued by 

Madhya Pradesh Pollution Control Board (MPPCB) on 16.7.2024 

based on the inspection carried out on 10.7.2024.  

➢ This Closure direction resulted in immediate cut down of 

electricity and water supply at 7:00 PM on the date of closure 
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direction i.e. 16.07.2024. Stating that no any prior notice and 

opportunity of reply/ hearing was given by the MPPCB.  

➢ Further, it is contended by the appellant that it is an agricultural 

based industry manufacturing dairy products, which provides 

employment opportunities and benefits to local farmers engaged 

in milk supply and due to this closure direction loss to economy 

& employment arises.  

➢ The major contention made by the appellant are related to not 

following the prescribed procedure of sample collection as per the 

Section 21 of Water (Prevention & Control of Pollution) Act 1974, 

no opportunity of hearing was given before issuing the closure 

direction of the industry against the provision prescribed under 

Water (P&CP) Rule, 1975 Rule 34, Notice was not served as per 

the Rule 35 of the Water (P&CP) Rule 1975 & Industry is 

complying the CTO conditions & no irregularity was found.   

 

2.0 Compliance status  

 

2.1 Under Water (Prevention & Control of Pollution) Act, 1974 

 

1. M/s Jayshri Gayatri Foods Products Pvt. Ltd. is located at Survey 

No. 279/ 3/1, 279/ 3/2, 279/ 3/3, 279/3/4, Village- Pipaliyameera, 

Dist. Sehore (MP) is involved in the manufacturing of dairy products 

viz. Butter, Cheese, Cream, Dairy based dessert, Fat spread, 

Flavoured milk, Ghee, Milk Powder, Paneer etc. During the visit on  

24.7.2024, the unit was found non-operational. 

2. The unit is having valid Consent to Operate (CTO) under Water & Air 

Act till 31.12.2024 and valid Authorization under HOWM Rules, 

2016 till 31.12.2028. The copy of CTO is enclosed as Annexure- 3. 

3. The unit has an old ETP of 200KLD capacity, presently used as a 

collection tank and pH correction is done here. On the day of the 

visit, out of total 10 collection tanks, 04 were partially filled with 

effluent with a thick layer of 1-2 inches of milk fat. 03 tanks were 

empty & 3 tanks which were filled with fresh water to be used in fire 

hydrant system. The old ETP needs to be dismantled as this is 

established near the natural drain and there is very high possibility 

of discharging the untreated effluent in odd situation. Storing 

effluent just for pH correction is not acceptable as at the new ETP 
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(500KLD) still the pH at inlet ranges pH 5 to 5.5; which suggest that 

no effective pH correction is being done at old ETP. Also, no flow 

meter is installed at the outlet point of the Old ETP to record the 

volume of wastewater pumped to new ETP for the treatment. 

4. As per the water consumption record of 1st June to 16th July 2024, 

the daily average consumption of water in the process, utility, floor 

washing etc. is 261.79 KL out of which 28.54 KL is fresh water 

supplied from Borewell and 233.25 KL is the RO permeate. The unit 

has the NOC of CGWB for the borewell for abstracting 32.4KLD 

groundwater, which found in line with the average daily abstraction 

of the 1st June to 16th July, 2024. The copy of the NOC issued by 

CGWA is enclosed as Annexure- 4. Also, the 1st June to 16th July 

2024 water consumption is enclosed as Annexure- 5 along with the 

production details.  

5. The average daily generation of effluent during 1st June to 16th July 

2024 is 368.5KL. This includes fresh water (28.5KL), RO permeate 

(233.25KL) & the wastewater generated from the production of milk 

products (106.7KL). 

6. For the treatment of this effluent unit has established an Upflow 

Anaerobic Sludge Blanket (UASB) based ETP plant of 500KLD 

capacity in year 2022 at GPS co-ordinate 23.14876, 77.1372 with 

tertiary treatment via Ultra Filtration (UF) & Reverse Osmosis (RO). 

The New ETP is about 2 Km distance (aerially) from the unit. The 

HDPE pipeline of 4” diameter & 2.8” KM is laid down to carry effluent 

from the unit to ETP for treatment. The return HDPE pipeline also 

laid down to carry treated RO permeate to plant for re-use in the 

process. 

7. The ETP has following unit operation with specified capacity- 

S. No. Unit Capacity (in KL) 

1.  Screen Chamber &Fat trapper 08  

2.  Equalization tank 450 

3.  UASB reactor 3000 
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4.  Primary clarifier 150 

5.  Aeration tank 750 

6.  Secondary clarifier 150 

7.  Filter feed tank 25 

8.  Ultra-Filtration 50 

9.  Reverse Osmosis 20 KL/ hr 

10.  RO permeate tank 80 

11.  RO reject tank 70 

  

8. As the production unit was non-operational after the closure 

direction dated 16.7.2024, no fresh effluent is coming to new ETP. 

Also, the flow meter was found not working. As the ETP is UASB 

based, so keeping microbial culture alive is very much necessary, 

due to this at ETP Equilization tank, UASB & Aeration tank 

machinery were operational rest all were not operational. Therefore, 

no sample was collected from the ETP during the inspection. 

9. The flow meter installed after RO, to account outlet flow of RO 

permeate was showing the totaliser reading of 90552 m3.  The 

electricity meter reading of the meter Serial no. HPL3687560 

installed at ETP reveals following unit consumption: 

Month Unit (KWH) 

consumed 

July 2023 21324 

August 2023 25802 

Sept 2023 26271 

Oct 2023 21935 

Nov 2023 24992 

Dec 2023 22990 

Jan 2024 29570 

Feb 2024 34506 

March 2024 27268 

April 2024 28572 

May 2024 27965 

June 2024 27756 

 

The unit consumption recorded on the electric meter reveals that the 

ETP was operational on regular basis. Details are enclosed as 
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Annexure- 6. However, it is pertinent that a detailed water audit shall 

be conducted by the MPPCB to assess the water consumption, waste 

water generation & utilization, as on the day of inspection i.e. 24.7.2024 

the inlet flow meter at New ETP was not functioning and there is no flow 

meter installed at plant premises to account the utilization of the 

treated water. 

 

10. The RO permeate is carried back to the unit through pipeline and 

being used by the unit in process, washing and green belt 

development; while RO reject is used for dust suppression, 

horticulture at ETP area. Water mounted water sprinklers also 

installed at the ETP area.  
 

However, as per the CTO No. AWH-58552 ‘additional water 

condition’ “Industry needs to install MEE & Dryers for the treatment 

of the RO reject within 6 months to achieve ZLD as committed in the 

reply submitted to MPPCB on 28.6.2023.” This condition is not yet 

complied by the industry.  

 

11. The unit has not submitted emergency protection plan/ ZLD scheme 

to ensure no discharge of untreated effluent during ETP breakdown. 

 

12. During the visit, no direct discharge of the treated or untreated effluent 

in natural drain was observed from the unit premises. However, CPCB 

team has investigated the matter of illegal discharge into the 

agricultural field with the help of Google Satellite images and found 

that the agri field situated on the right bank of the natural drain 

flowing behind the industry was filled up with some odorous effluent. 

The team observed green and blackish algal growth on the swampy 

area, the vegetation was found damaged due to excessive water 

accumulation. At few patches semi-dried white colors material was 

also found on the same agri land having the similar smell as the 

fermented milk products have. Two HDPE pipelines laid on the field 

were also observed. The location where these observations were made 
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were similar as observed by MPPCB during 10.7.2024. This is 

subjective evidence that the untreated or partially treated effluent was 

being discharged in these agri field which were about 250 meter 

behind the industry. The geo location is 23.1675830, 77.1389077.  

The overflow of these agri field was meeting natural drain on right bank 

and cause water quality deterioration. However, on the day of visit i.e. 

24.07.2024 no such effluent was meeting the natural drain. 

  

The google map of the drains, sampling locations & agricultural field 

where illegal effluent dumping was observed are as shown below.  

 

13. Team CPCB has surveyed all natural drains passing behind the 

plant & adjacent to the plant, also visited the Dugwell situated on 

the right bank of the drain/river at Pipaliya Mira village. To verify 

the facts and assess the concentration of pollutants in the drain, the 

team has collected 04 nos. of surface water samples from the 

upstream and downstream of nearby drain and an open well in 

Pipaliya Mira village. The samples were analysed at CPCB RD Bhopal 

Laboratory (An EPA recognised lab) for parameter of concern. The 

details of the water samples collected along with analysis results are 

tabulated below: 
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Parameters Sampling Location Details with GPS Co-

ordinates 

U/s Drain 

near M/s 

Jayshri Unit 

(23.165892,  

77.135793) 

Open Well at 

Pipaliyameera 

Vill. 

(23.174319,  

77.129717) 

D/s drain at 

Pipaliyameera 

Vill. 

(23.174674, 

77.128141) 

U/s drain n 

backyard of 

M/s Jayshri 

(23.167393, 

77.137841) 

pH 7.2 6.8 7.6 7.2 

TSS 8 4 12 32 

TDS 372 612 384 528 

COD 7 3 29 14 

BOD (27oC, 3 

days) 

Result awaited 

Chloride 24 41 28 41 

Oil & Grease 2.0 2.0 2.0 2.1 

Note: Except pH all units are in mg/l 

 

The analysis result of concern parameters shows no abnormal 

values. However, these analysis results are not conclusive as the 

sampling is carried out in monsoon season due to which the natural 

drains were having good flow and due to sufficient dilution, no 

pollutant concentration was recorded in higher range.  

The copy of test reports is enclosed as Annexure- 7. 

 

Water sampling at the agricultural field where traces of effluent 

discharge were observed was not carried out as no flowing water was 

available on the site. Also, as ETP installed by the industry was non-

operational due to closure of the unit, samples were not collected 

from the ETP during inspection. 

 

The samples were collected from the outside boundary of the 

premises, on the request of the industry representative (hereinafter 

‘occupier’) the samples were collected as per the prescribed 

procedure of sampling as per E(P) Act, 1986 and samples were sealed 

& signed along with a notice served to occupier for the intend of 

sampling. The second part of the samples were provided to occupier 

in sealed form. The copy of Form-I under Rule- 7 of E(P) Act, 1986 

‘Notice of intention to sample analysed’ is enclosed as Annexure- 8. 
 

14. Septic tank provided for the treatment of sewage generated inside the 

premises.  

 

As the industry has indirectly discharged effluent into the natural 

drain, as the ZLD plant not yet installed, as the emergency protection 

plan not submitted yet, as flow meter at new ETP is not functional and 
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the old ETP is still under use, PTZ camera is not installed at old ETP, 

it is concluded that unit is not complying under Water (Prevention & 

Control of Pollution) Act 1974.  

 

2.2 Under Air (Prevention & Control of Pollution) Act, 1981 
 

1. The unit is having 02 nos. of boilers of capacity 8 TPH and 12 TPH. 

2. As Air pollution control system, the boilers are provided with stacks of 

height 30 m & 31 m respectively and installed with baghouse filters. 

3. The unit has made necessary arrangements for monitoring facility at 

each stack like monitoring platform with ladders and port hole at 

required height. However, the stack connected with 8 TPH boiler is 

having monkey ladders in place of easy spiral ladders. 

4. The boiler ash found stored near the boiler house requires effective 

management. 

5. The plantation is not as per the CTO condition i.e. 198 Nos. plants. 
 

The industry is partially complying under the Air (P&CP) Act 1981.  
 

2.3 Under Hazardous & Other Waste Management & TM Rules, 2016 
 

1. The unit is having valid authorisation under HOW (M & TM) Rules, 2016 

for generation of hazardous waste and which is valid up 31.12.2028. 

2. The unit is generating spent used oil (Category 5.1) which is mainly 

used in compressor, which is informed as to be sold to authorized 

dealers. 

3. For the storage of hazardous waste, the unit has not provided proper 

closed room acquainted with slope, side channels and pit. Empty drums 

of used oils were kept in open within the premises along with the drums 

of fat milk at the time of inspection. 

4. As per the hazardous waste norms, no hazardous waste board was 

displayed at the hazardous waste storage area. 

5. The unit has not provided the record of hazardous waste generated as 

per Form- 3 of rule 6(5) of HOW(M & TM)  Rules, 2016. 

6. The unit has not provided Hazardous waste Display Board with 

quantity provided at the front gate of Unit. It was informed that is 

recently painted and soon will be updated. 
 

The industry is partially complying under the HOW (M & TM) Rule, 

2016.  

 

Observations on the discharge in nearby drain: 

1. The unit (M/s Jayshri Gayatri Food Products Ltd, Sehore) is located at 

Khasra No. 279/3/1, 279/3/2, 279/3/3, 279/3/4, Village - 
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Pipaliyameera, Tehsil - Sehore, Distt. Sehore. Total land area is 0.356 

Ha. The nearest village Pipaliyameera is situated at approx. 1.20 km 

away from the unit.  

2. On the day of field visit of CPCB team on 24.07.2024, the unit was not 

operational as in compliance of MPPCB closure notice dated 16.07.2024 

direction u/s 33A of Water (P&CP) Act 1974; the Madhya Pradesh 

Electricity Board (MPEB) disconnected the power connection on 7: 00 

PM dated 16.07.2024. 

3. During the visit, no direct discharge of the treated or untreated effluent 

in natural drain was observed from the unit premises. However, the 

unit is found indirectly discharging the untreated or partially treated 

effluent in to the Agri field situated on the right bank of the natural 

drain flowing behind the industry. The overflow of these agri field was 

meeting natural drain on right bank and cause water quality 

deterioration. 

 

3.0 Contention on sampling procedure adopted by MPPCB on 

10.7.2024 
 

The appellant under Para 8 of the Appeal No. 11 of 2024 made the 

contention that the prescribed procedure of sampling as prescribed 

under section 21 (3) of the Water (Prevention & Control of Pollution) 

Act, 1974 was not adopted by the Regional Office, Bhopal on the 

day of inspection i.e. 10.7.2024, also the appellant is unknown 

about the said water sampling. 

 

➢ In this regard, it is humbly submitted that this office has received 

the MPPCB inspection (dt. 10.7.2024) report on 24th July 2024 

and as per the report, it is inferred that the visit was w.r.t. the 

complaint of the District Administration. Further, the legal 

sampling was carried out on 10.7.2024 in presence of the 

industry representative by the Chemist & lab assistant of the 

Regional Office, MPPCB, Bhopal. During the inspection officials 

of district administration, Sehore were also present. Copy of the 

inspection report dated 10.7.2024 is enclosed as Annexure- 9. 
  

 Further, the observation given at point no. 5 of the inspection 
report state that: 

                  “जिला प्रशासन के उपरोक्त दल के साथ उद्योग का ननररक्षण ककया गया एवं 
ननरीक्षण दौरान उद्योग द्वारा अनुपचाररत दषूित िल को पाइप के माध्यम से 
उद्योग के पीछे पररसर के बाहर भूमम (अक्षांश- 23.1679 देशांतर – 77.13864) 

पर ननस्ताररत करते पाया गया”  
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 To verify the factual status, the Officers of CPCB have visited the 

site on 24.7.2024 and observed that 02 HDPE pipes were laid in 

the agricultural land lying on the right bank of the non-perennial 

natural drain. The agricultural land was swampy in nature and 

black & green algal growth on the accumulated water was 

observed. Near one of the places in agricultural field, semi dried 

white deposits were observed that was having odor similar to 

fermented milk compounds. At one side of the agricultural field, 

newly made bund of soil was observed. This bund is majorly made 

to stop the overflow of the agricultural field in the drain. CPCB 

team is in opinion that this is the point from where the industrial 

discharge effluent met the natural drain and cause the grave 

environmental concern during that period. However, on the day 

of visit i.e. 24.7.2024 due to good flow in natural drain no traces 

were observed in drain.  

 

The field observations of the CPCB officers are found in line the 

observation made in by the MPPCB in the inspection report 

(10.7.2024). 

 

The sample collected by the MPPCB on 10.7.2024 along with the 

industrial representative was under the prescribed Form-XII 

under Rule 34 of the Water (P&CP) Act 1974. The copy of the same 

is enclosed as Annexure- 10.             

 

However, MPPCB may submit its response in compliance of the 

Hon’ble NGT order dated 23.4.2024.   

 

                  Photographs of the swampy agricultural field lying on the right 

bank of the natural drain taken during the visit (24.7.2024) are 

as given below:   
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HDPE pipe found laid in agricultural field 

  

Accumulated black & green algal water in 

the agricultural field 

Semi dried white deposits observed in 

agricultural field 
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Newly made bund to stop overflow from the agricultural field 

 

 Other field photographs are enclosed as Annexure- 11. 

 

 

4.0  Contention on opportunity of reply/hearing was not provided before 

the closure direction against the  provision prescribed under Water 

(P&CP) Rule, 1975 Rule 34 

 

 The closure direction was issued by MPPCB on 16.7.2024 and on the 

same day the electricity & water supply connection were cut down. 

However, there is a provision of giving an opportunity of not less than 15 

days from the date of service of a notice is provided under Rule 34 (3) of 

Water (P&CP) Rule 1975.  

 

       Here it is pertinent to mention that Rule 34 of Water (P&CP) Rule 

1975 is under Chapter 11 with a heading of “Powers and functions 

of the Central Board in relation to Union Territories”, which are 

not applicable on State Board as Madhya Pradesh has notified 

their own rules of Water (P&CP) (Madhya Pradesh) Rule, 1975 on 

8th December 1975.  

         

➢ In this regard, it is humbly submitted that giving an opportunity of 

hearing falls under the “Principle of Natural Justice”. However, under the 

Rule 37 (4) & (6) of ‘Directions’ of Water (P&CP) (Madhya Pradesh) Rules 

1975 stated following: 
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Rule 37 (4)  Where the proposed direction is for the stoppage or regulation of  

electricity or water or any other services affecting the carrying 

on any industry, operation or processs and is sought to be 

issued to an officer or an authority. A copy of the proposed 

direction shall also be endorsed to the occupier of the industry, 

operation or process, as the case may be, and objections, if any. 

filed by the occupier with an officer designated in this behalf 

shall be dealt with in accordance with the procedures under 

sub-rules (3) and (5) of this rule:  

 

Provided that no opportunity of being heard shall be given to 

the occupier, if he had already been heard earlier and the 

proposed direction referred to in sub rule (3) above for the 

stoppage or regulation of electricity or water or any other service 

was the resultant decision of the State Board after such 

earlier hearing. 
 

    

Rule 34 (6) In case where the State Board is of the opinion that there is 

likelihood of a grave injury to the environment and it is not 

expedient to provide an opportunity to file objections against the 

proposed direction it may. for reasons to be recorded in writing, 

issue directions without providing such an opportunity: 

 

In view of likelihood of the grave injury to the environment, it is 

not expedient to provide the opportunity if State Board opined 

so. In the present matter, where intentional discharge of effluent 

on the agricultural field was done and the overflow met the 

natural drain and resulted in water contamination. This may be 

considered as a grave injury to the environment as it was an 

intentional discharge done by the industry.    

 

Further, it is pertinent to mention here that in an earlier matter 

at Hon’ble NGT O.A. 15 of 2022 in the matter of Mangilal 

Mewada Vs State of Madhya Pradesh, similar kind of issue was 

raised against M/s Jayshri Gayatri Foods Products Pvt. Ltd. by 

the nearby villagers about the discharge of effluent in the 

natural drain. The MPPCB issued closure direction under 

Section 33A of Water (P&CP) Act 1974 on 19.1.2022 for 

discharging effluent outside the premises and operating without 

valid CTO. An Environmental Compensation of Rs. 

1,20,50,000/- was also imposed for the violation period i.e. 

1.6.2019 to 19.1.2022.  

 

Copy of the Water (P&CP) (Madhya Pradesh) Rule 1975 is 

enclosed as Annexure-12.  
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5.0 Contention on not serving the notice as per the Water (P&CP) 

Rule, 1975 Rule 35 

 

In this regard, it is humbly submitted that MPPCB may submit its response 

on this “Manner of giving notice”, however this should to be as per the 

prescribed procedure laid under Rule 38 of Water (P&CP) (Madhya Pradesh) 

Rules 1975.  

 
 

6.0 Conclusion 

 

On the day of visit i.e. 24.7.2024, the intentional discharge was observed 

in the agricultural field lying on the right bank of the natural drain flowing 

behind the industry. The collected 04 samples from upstream & 

downstream drains w.r.t industry premises were analysed for pH, COD, 

TSS, TDS, Chloride and O&G. The  analysis results have not shown any 

significant contamination. However, these results can’t be treated as 

conclusive as the sampling were carried out in monsoon season and the 

drains were having good flow and dilution. Additionally, the initial 

inspection by MPPCB occurred 15 days prior to the CPCB visit, making it 

unlikely to detect higher concentrations of pollutants. 

 

Earlier also in year 2022, the effluent discharge outside the premises was 

reported and Environmental Compensation (EC) was imposed. Similar kind 

of intentional discharge was done in this year 2024. Such kind of act can 

be treated under grave injury to the environment. However, in such case 

when the raw material is perishable in nature and employment of many is 

on stake, an opportunity of hearing may be provided to the industry. 

  

The revocation of the closure direction may be considered after the following 

compliances made by the industry: 

1. Submit the action plan for cleaning the agricultural land where 

intentional discharge was done & execute within 7 days.  

2. Clean up the old ETP and put PTZ camera to supervise any discharge 

outside the premise.  
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3. Scientifically dispose the raw material spoiled during the closure 

period. 

4. Submit the ZLD plan with Bank Guarantee to MPPCB.  

5. Submit the emergency protection plan.  

6. Provide the Hazardous waste storage site, display board as per the 

HOWM Rules 2016. 

7. Provide separate storage for milk fat storage to avoid spillage. 

8. Repair flow meter installed at new ETP inlet & other places. Install flow 

meter at the effluent outlet point at the plant premises. MPPCB may 

verify the functionality of the same.  

 

Also, it is recommended that  

➢ MPPCB may conduct the water audit of the industry to ascertain 

the actual water consumption, waste water generation, treatment & 

utilization.   

➢ MPPCB may assess & imposed Environmental damage cost and 

recover the same.  

 

 

 

 

  

 

(Sunil Kumar Meena)                              (Dr Ranu Chouksey Verma) 

       Scientist-E                                  Scientist-C 

CPCB, RD, Bhopal                                   CPCB, RD, Bhopal 
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Item No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL

(Through Video Conferencing)

Appeal No.lll2O2alCZl

For Respondent(s) : Ms. Parul Bhadoria, Adv.
Mr. Yadvendra Yadav, Adv

ORDER

1. Challenge to this appeal is the order dated 16.07.2024, whereby and

whereunder the closure direction has been issued against the unit of the

appellant by the MPPCB.

2. The contention of the Learned Counsel for the Appellant is that proper

opportunity of hearing was not provided to the appellant.

3. Issue notice to the Respondent.

4. It is further contended that the appellant runs an agricultural based

industry manufacturing dairy products in Village-Pipaliya Meera, Tehsil-

Sehore, District- Sehore (M.P.) which provides employment to about 2000

persons. There are more than 1 lakh farmers who are engaged in supply of

milk, having more than 2 lakh livestock, which is an environment friendly

M/s Jayshri Gayatri Foods Products Pvt. Ltd. Appellant(s)

Vs.

MPPCB through its Member Secretary & Ors. Respondent(s)

Date of Hearing: 23.07.2024

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AF'ROZ AHMAD, EXPERT MEMBER

For Appellant(s): Mr. Om Shankar Shrivastava, Adv.
Mr. Dharamvir Sharma, Adv.
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unit from 16.07.2024 till the trling of appeal, thus, causing great loss to

the GDP and the farmers

6. Learned counsel for the appcllant Mr. Om Shankar Shrivastava has

submitted that the action initiated by the'authorities are in violation of

Water (Prevention and Control of Pollution) Rules' 1975 and Rule 34 that

there is a provision of providing opportunity of not less than 15 days and

further if the proposed direction is for the stoppage of regulation of the

electricity and water affecting the carrying of the industry in operation

then there must be an opportunity of hearing and objection to the affected

person. It is further argued that the provision contained in Section 21 of

the Water (Prevention and Control of Pollution) Act' 1974 (1'2and 3 have

not been comPiied with)'

7- Learned counsel for the State PCB Ms' Parul Bhadoria put in appearance

and sought information from the concerned department and submitted

that unit was found in violation of Water (Prevention and Control of

Pollution) Act, 197 4 and thus immediate action was required and was

taken vide order impugned dated 16'07 '2024 ' In response thereof it has

been argued on behalf of the appellant that Nayab tehsildar and Patwari

is not authorized to take the sample and further action taken by the

authorities concerned' was not in accordance with provision of law'

8. Learned counsel for the State PCB has sought one day's time to file the

response. Response/reply may be filed before the next date of hearing' Till

date the status quo may be maintained and electricity and water

connectioncannotbedisconnectedinviewoftheperishablenatureofthe

dairy items.
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the CPCB is present and copy of the same be provided to the learned
counsel for CpCB for compliance.

l0 rn view of the facts, we direct the State pollution control Board, M.p./
Regional Officer, Sehore (having jurisdiction) to submit the report.

List it on 2Sth Jttly, 2024.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM
23d Ju\y,2024
Appeal No. tt/2o2apzl
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LiFE Consent
Order

i\'1.P. Pollution Control Board
E-5. Arerr Colon\' 14

Paq!a\aran Parisrr, Bhopal - l6 \IP
Tclc : 07557.166191, Fax-0755-2.163742

RED LARGE CCA-Renewal CONSENT NO: **" PCB ID: 1471 {

lo.

'. r_! r r "rrll
NO: / MPPCB/BPI { 0usert \o:AWH-58552

'I hc ()ccupicr.

ll/s. Jalshri Ca!'alri lood Producl Pvt. Ltd. Schore,

Surr(\ \o. 2791 7/ l. 2191312. 2191111, 2'1913/4. Villagc - Pipaliyamccra.
lrl : Schorr. l)ist : Sch(,re (IlP)

(irirrl ol-((rrscrltr)Opcrirlc rurdcr scclioul5ol thcWrtcr (l'rcvcnliou &(ontrol ofPollution)Act,1974 ulderscction2l
o l ihc Air (Plcvertion & ('onr'ol ol-Pollution ) Act,l98I and Authorization undcr llazardous and other Waste (Management
& I Iusbrrundary nror cnre[t1 I{ulcs. 20l6
Yorrr Conscnl lo Opcratc Applicalion Rcccipt No. l2'76'199 Dl. 09/06/2023 and last communication received on
I)r:8.06.102.1

Sulijrcl

Rr.l:

\\ rllr rc Irr crr r( l() vor rr ir hrvc app licat r on li)r con scnl to ()pcralc has hccn consid ered undcr th e aforesaid Acts and existing rules therein
I t,. \1 l' I\rllLrrion ( orrtrol Ilourrl hl.lr agrccd to grant conscnt r.rp to 3l,rl212024 & autlrorisation up to 3l/1212028, sub.ject to thc
rrili lrnr.nl ol th\: lrrnls & conrlitrons. enclosed $ith this lctlcr and

SUBJECT TO THE FOLI,OWING CO,]VDITIO,IVS

n. l.ocirtion: Khasras 279i3l1. 2791312.21913/3,2791314. Village - Pipaliyameera, Tehsil & District Sehore (MP)

l). I hc c:rpitrl invcstmcnl in lakhs: Rs. 126.21

c. Produrt & Production Capacity:
Produal

lJ u il(l

i )ur \ ljr\c(l l)c.\cr1 ( S\\.(l )

i rl spr,i.Ld iud Miryolr\c
llr\,)L,,cd \4ill
(;hec

\1,I I,,^\J.,

l{..r!l} lu Ldr

6000.000 M.T _
r800 000 M.T
i6oo.oao Mir -960.U00 M.t-
3600.000 M.T _

1800({n).000 LTS
1200.000 M.f
7200.000 M T
6000.000 M.T
4U0.000 M.T ____.1

. .ti i:, ,. ) i., \i -,'t).t::t i;',,tii ti:. !',,a,i

I ir. \ .rlr(1ir! ,) l.lh. con \clrl is rrp to -i I , I 2/202.1 an(l has to hc rencwed bclbre expiry of consent validity. Online application through
\( ii\ w rlh un:rual liccnsc tics in tiffififfihLrll bc srLbrrilrcd to lhis oltlcc 6 monihs bcfore cxpiry of the consenvAuthorizatiolr.
ll(,rr(i rcs.r!es thc rrlht lo iuncnd/cancel ; rcvoke the above condilion in part or whole as and when required.

llnclosurcs:-
* ( onditions uldcr I 'alcr Act
* Conrlitions undcr Air Act
* Contlitions urdcr Ilazardous l{ules
+ (lcner ill curdrtiol)\

, : 3iil;ffi,Hlln:11"o*
Mohan ThakurJAS
Dare. 13/07/20d3 07 22:44 PM

{{)ru,rni( \ulh|otic:rli(}n on ,\Al-}ll,\R lrom LIDAI Scrver)
I l, \\ ,, 1l-t.ot.J\\'7ot'

Rv the order of Chairman. X'IPPCB

,...."*,,*1""i

CHANDRA MOITAN THAKUR
Me mber Secrctary

Qtl / year

,:-;'--'-
I
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Consen j\.1.1,. pollution (.ontrol ltoa rd
l_-5. Arcra (.r,loll\

Plrrr araran Parir:rr- Bho111l - ;6 t1i,
Tclc : I)755-2l6frt 9 t. I. a\-0lSS-l{{,.r7Jl

t
Order at-

as pcr thc proposal sLrbnlllcd ro thc Iloard andilul.rrn
The applis.Inrshall operate and mainlarn cfllucnt trcalmcDt syslcul

the samc propcrly to achievc tbllowing standards-

pll

Suspended Sohds

BODI Days 27 oC

COD

Orland grease

Noi exceed

5.5 90

100 mg/l

lo mg/l

250 m8/l

l0 nrg/l.

Nol exceed

5.5 90

100 mg/l

30 nrg4.

250 mt/l.

I0 mg l.

I000 MP\/100 nrl

I 1)S I iin) |rrt

lr)00 nr! l

For other parameters generar standards ofdischarge as notified under Ep Act r9g6 sha, be appricabrc.
3 Scwagc Treatment;- The applicant shall operatc and maintain scwagc treatmcnt iacility ro achicvc lollo$.ing slandartls

pH

Suspcndcd Solids

BOD.I Days 27 oC

COD

oil and srease

5. Watq mcter preferably elcctronta gnctic/ultrasonic t)?c with digiral flow. rccordin g lircilitics shallbc insrallcd scpararclvfor category wise consurnption of water for Indusnial cooling/boiGr feed, nrine spray. process & tlontcstic purposcs anddata shall be submitted onlinc through XGN monthly patrak/itarcments. I.hc ind rrrtrv/trrrit shall clio r)lontr{)r lh( lrcalljdwastewatcr flow and the samc online throu r monthl lrak/statclnc)lls.
Sr

Remark
I Boiler fecd 96.000

;i".::::jl::i:"1i,1.^:l:,:l:!ur)r,,.prcscrrhcdsrantlardsunii rcusc,nrhcpr.(c\\ r.rc.,trnu,urr1 rir'grc.cnhcrrucvolvemen vgarden lng wl[hln premises' Hence zero discharge condnion shall bc pracrrccd. ln ,,,r.r." i*"..i crlucrr rhirllbe discharged oursrde of indusrry/unir prcmrsc..

trcalcd \ralcr o, I:'fP rcclt]c.d lirr horL.r rr.r2 Cooling Watei 2,1.000 {} 000

3 DoDrcslic Purpose
.l Hoor, Utenslis / Olhcr Waslurg

5 2 tt(l

ll 0()0
:r. I 6tt

.j(, (xx)

Rcc\'clcd RO D-calcd Narcr ot l- l-1, rcc!cl(d l,)r ( .o.lrf.

Il() lr.Ilc(l \\ilct ot l: I l, rcr,!lr lo, {.1!,r ,r!

l-19 000 Ilorcrr cll
0 0(X) ()lhcr t rc(t tin I) sl SLrpprcrsron rLnrl tl(r)r , ('ljrrjrj

IJorc\! cli
itce\,clcd

6 ,&o ts9

Mnlg Process . -t t:.000

- 20 {)00

6' Aily chang-c in productron capacit), proccss, ra\r ntarcrral uscd ctc. a,d lirr ny cr)l)anccrncr)r ul rl)c irb(,,,c pr rorpermission ofthe Board shar be ohtaincd. AIr aurhorizcd ,ri..ho;g.'..;;rr rr...ri";r,"n, *,,i,-i."",.,,r,i..',ri,i,,*r,,, ,n .consent |acility expansions. produclion lncrcascs or p[()ccis nr,rirlitatr.,r. *hrchrcsult ncrr,or i,crcascri (;s!lJrrc\ol
Polhitanls mtlsl be rcportcd hy suhmission ofa ficsh conscnt ,,pfI,,.;i;,,-;., fr,,,,. nc,rr\\r(1. r)t lhc ll(iar(l
T All treatmen'control facilities/svslcms installed or uscd ii rh(.apl,licant shall bc .cgullrly mainlaine<i in grxrd uorkrnuorder and operate effectively/efficienrly to a.r,i"u" 

"o-ptiun'""-oriilit"-i.,, un,r.nnairioDs of this consenl
8 The Consent does not authorize or approvc the construclion ofany physical structu-rcs or lircilitics or thc u,dcrrakir! ofanv work ir any warer coursc or wirhin its high flood levcl (IfFL) 

".;a" 
'

9. The spccific effluent limitations and pollution control systcms appricablc to rhc discrrargc pcrrnirrc<i lre1qln.1c scr rorrh .\ihovc conditions

i0. Cornpilarion of Moniroring dala_
i. Samplcs and measurements takcn to mect the monitoring rcquiretrrcnts spccllled ab()vc rhall lt rcprcscnlllrrr., rrt Ihcvolume and nature ofmonitorcd dischargc.

a'onscnt \ot.\\1'l I-5riSi:
M1. s"n.rakd [ron 4n np n,. ih orc nlht on.l Jn.s n.h.quj,r ph\!, al

Water Code iqty in [lpa -
Kilo Ltr pcr Day)

WC : 705,280

rrMtgzq,
L Thc daily quantitl ofrrede cFe'icr, Gt rhc unir sha ll nor excccd jUC.OfxH+L<jq. ancl rhc darly quanrrrv ot.sc!!.irgc ot tl)cun rr shall nol c\cc(u 3.170 KL.da)

2. I radc LIilLrcnt liuatln(,tt:-

503.170

0 000
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Consent
Order

il.P. l,ollution Contr0l Board
E-5. Arera Colonl

Parlavarao l'arisar. Bhopal - l6 lUl,
Tclc : ()75S-2466191. Far-0?55-2461742

to

rt Irollou rrrl' prrrrttulgation ol grrrtlclincs cstahlrshrng tc,it f,r,ri"rlrrtii6irhc analysis ofpollutanrs. a so'ilp1i-g-end_- --.....--._
.rrrrlrtrerl ruclhods ujcd ro rn(cl tllc [)orrrt(n.ttlg rc+,]rcrircnts spccrlicd abovc shall conform to such guidelines unless
Lrthcrrr trc rlccilicd sanrpling and analyticd l---nclhods shall conlbrm to thc latcst edilion of the Indian Standard specifications
.rrrrl rrhcr c rl t: n,rt spc.ificr1 th,g gridclincs as per strndlrd mcth(xls for thc examination of Water and Waste latest edition of
llr( ,\nrr r.Jl Puhlir U.ahh Assrrralron. Ncu York L,'.S.A. shall bc used.
; r I hc Jfillrclnl :hlll ralc samplcs and nreasurcment to nlcct thc nronthly requirements specified above and repon online
ii.rrrugh \(;\ ll)c sanlc tr) lhc iJoafd

i L Rccor drDg ol MrnrirorlDg Acltvitlcs & Rcsults-
i 'fhc applicant shall makc and rnaintain online records ofail information resulting fiom monitoring activities bythis
( inr\cDl
rr lltc ultpltcant shall rccord lbr cach mcasurcncnt of sa[]ples takcn pursuant to the requirements of this Consent as
li'll,r*r,

(r ) llrc (lltL', e\itcl placc and time ofsantpling
{r) lhc (l lc\ rrll uhich rnaly.sis ucrc pcrlirrnrcd
{ l r)\\'lt() i)crli)n11Ld tlrc anirlrsis.)
{rr ) I hc anllvtical tcchnrqucr or nrclhods uscrl ud
( \ ) I h( r rsul! ot all rcqurr cd unalysrs

llr li llrc lpplicaDl monrtors any l\rllutant nrnre liequently as is by this ConseDt he shell include the results ofsuch
rllorlrlorlll! tn thc calcullti(,n and rcporting ol valucs rcquircd in thc dischargc monitoring repons which may be prescribed

"\ rh! ll()i[(i Sueh rncrcastd ticqLrcncy shall bc intiicated on thc l)ischargc Monitoring Rcport ljorm.
r lhc applrcatrt shall reta in lirr a nr in inrum of 3 years all rocords of mon itoring activities including all records of

( .l lr hrirlror rrnci nttintcnllec ol' lnslnrnrcn tation and original strip chart rcgardinB continuous monitoring instlrmcntation.
I ll( pcl r()d ol' rcltrl t I ort sha Il hc cr, tcttdcd durittg thc coulsc of ary unrcsolvcd litigation regarding the discharge of
n,)ll(lJnl\ h! thc rpplicanr ur ultcn rcquc:ilcd by Ccntral or Statc lloard or lhc court-

Il. l{(ponr:r o, Monitrrrrng Rr,'srrlts.-
\l(nril(n rnS lnli)rntali(nr rcquilcd by this ConsL:nl shall bc summarizcd and reported by submitting a Discharge Monitoring
r,Jp(n1 on lrne to the Boar&'

I i l-rtrrlllrolt ol dischargc ol orl llazardous Sr.rbstancc ilt haflnlirl quantities:-
lltc upplteartt shrllnol djschargc orl or olh$ hizardous substarccs in quanti(ies dehned as harmful in relevant regulations
Irl{r Illlut'itl wulcr coLlIsc. Nothing rn this Conscnt shall bc dccmcd to prccludc thc institution ofany legal action norrelive
lhc pplrcunl lirrtr all1 rcsponsibilrtics. liahilitics. or pcnaltics to which lhc applicant is or may bc subjcct to clauses.

l.i I rtttrlrrtrrru ol ri:iblc lltralrn{ solids und founr:
I )ur rrrr: the pcr rorl r-(g rrrrr rrtg drtc ol-issuancc thc applicant shall not discharge floaling solids or visible foam.

l5 l)rsporal ol ( ollcctr{ Soltd l\,ustc,,sludgc
All hudrd()us wast.,lsludgc shall bc disposcd ol as pcr thc Aulh(, zntion issucd rrnder Hazardous & othcr waste (M&TM)
l( d lrr :1, I (). Anrl, othcr Solrrlr S lLtrlgcs. d r rt. srll or oth $ pollut nl scparatcd lionr or resulting liom treatmenl shail b€
drsposcd ol' rn suclt a rl1arllcr as lo prc\cnt any pollutanl lionr such nratcrrals liom cntering any such water Any live fish,
Slr.rll Iislt or otlrcr atitral collcctctl or trappcd as a rcsuh ofintakB walcr scrccning or tcatment may be rctumed to eaters
r,xlr hahrtut 

,_b
l(' l\o\ r5ri)[ li)r l]tcctl ic l\rucr lrailrtrc-
I It. .rpplt,.att t shrll assut c to thc ct)rscnl issuing authority lhat lhc applicanl has irstallcd or provided for an altemative
ilcclrre prrr-r'cr s()r.rrcc suilicrcnt lo opcrillc all lacilitics ulrlizcd by thc applicant to maintain compliancc with the terms and
c{)ndrtlorls ol- thc Co|rscnt.

I". I)rohiirrtrorr ol lly pa\s systcnr ol trcatnrcnt facilitics-
lhe rltrcr'iron or by-pass ol any rlischarge frorn facilities utilizcd by the applicanl to maintain compliance with the terms
irrC cord|lrols ol'this Conscnl in prohihited cxccpt :

r llrcre trrrarrridirblc to ptlvcnt loss ol'lili.or scvcrc propcny damagc, or
r\\'ltcrcerics:'rrcstLr:rrdrrinugcot runol)uoulcl darnagc any l'ar:ililics ncccssary for compliiurcc with the terms and
!or)rlrlrr)I\ ol lhr\ ('(nr\cnl fhe nl,lplicurrt shall irnnredialcly nr)til_v thc consent issuing authorities in wri(ing ofeach such
iirrct:rottrrt lrr prrss in l((ordnr)(c rvtlh thcprrtcdrrrc spccrllcd lho\'c li)r rcportirrg notl -contp Iiar cc.

r l. lrtdu\lr ! lustltutc rnrnc tnlnagcrucnt shall sublntl lhc rnli]rlratron onlrnc through XCN rn rettrcncc to compliancc of
, on.(lrl c(ntrlrlio :..

( unstrit '-,': \ \\ ll iS<<2 Page 22 of 92
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Consent
Order

ll.['. Pollution (l,rrtrr]l l]oar (l

[-5. \ rt rit ( rrlorrr
I'ar\:trar.n I'ari\xr.llhop:rl - l6 \ll'

T(lc : (l?55-2166191.l rt r-0?55-2{{r.r7J l

17

Additiondl W o.ter co^d. ition : -

datcd 28/002023 l hc aclion plan in lhis rc
I l hc induslrv shall nra-\.e thelrotectiM nl
aloruwr$ !+*#tD_schco)c & Acllon Plan

uards shall bc rrrbnut
arr rrt c'rr'r:rC t*, riisth

lcd to lhc ttoard !r rlhin orlc nr(nrlh f(nlt dnlc ('l rssLla oi lhis lctlcr

au:c in nearbv *atct hrrlv anrl .amc'.hrrll l^.. srrhnrrltt-rlt0 rhc llo.rrrl

J l_hc iDduslr) shall nol expand its prodllcti()n capactly wilholrl ohllttnrng( 1ir\'llo,ll(,

-;

( r,n\clll \r): 1$ Il-535i:
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'.Yelj:if| Consent
Order

--..-

l\1.P. Pollutirxr ( onlrr)l Borrd
E-5..\rcr, (lolool 1B

l,:l rl':l\rran Parisar. Ilhopal - l6 l\lP
Tcle : 0755-2466t 91, Ezr,P3?-24617 12

CO TAINING TO AIR (PREVENTION & CoNTROL OF POLT UTION) ACT 19a1
I l'lr1r rppl)crlti \llJll r,l)crirlc xrld rnrlt)lutn
.t.rudui rlr

)lame ofseclion Capecity

air pollurron cor)lrol systcrn to achlcvc thc lcvel ofpollutants to the following

Stack f uel
h(ight(mtrs)

I0 ( {)[(

Conlrol equipment ins(alled P.l\1, SOx, NOr(nrg/\\Ir)

I)ag Filtcr and SO2 control
affargcl]]ent

ltd l.i x I l,

I]('r i(,
I) (; SLt.

l: I Pli
5OO KVA
i(xl Kvr\

( oal

I)rcscl
l)rcrcl

PN4,150ll
3

I

Itag Filtcr
Acoustic cDclosurc

Acouslic cnclosurc

.as 
pcr IvoEft{:{: a

CPCB notification

J,\rrtbictttairqrralit)atthcboundaryofthcindustry/unitprcmiscsshallbemonitorcdandreponedtotheBoardregularly
on qnnrtcrly basis: 1hc Arnbient air quality norms arc prcscribcd in MoEF gazenc notification no. GSR/826(E), dated:
l(rll,{)t). Sornc ol llrc 1'raramcters arc as {bllows:

a. l'articulatc llattcr (lcss than l0micron) - l00pg/nrl (PMl0gg/m. 24hrs.basis)
h I'rrliculate \4atter (less than 2.5 tnicron) - 60 pg/rnr (1,M2.5 lglml 24 hrs. basis)
e SulplrLu l)roridc lSO2l(24 hrs. tlasis) ,80 pg/rn'
.l \rlr()!lrn ()rrdcs l\Ori(2.]l hrs llasis) ,80 pg/nl'
. (arhi,n \'lorrorrdc l( ()l (8 hrs. llssis)- 20(X) [8,'nr'

.). llte tttrJustty sltall lakc adcclualc ll)casurcs Ior cofllrol ol noisc lcvcl gcucratcd liom rndustrial activitics within the
prcrriscs lcss lhal 75 dB(A) during day timc and 70 dl](A) during night timc.

i lrrrlrr:trr [.nrt shall prorrdc rvrth cach stack port holc wrth sal'c platlorm of I merer width with suppon & spiral laddcr/
Srcppcd lrddo wtth ltattd rail up t(, nronitoring pl:rllblur as pcr spccilications givcrl in part-lll emission regulation ofCPCB
ir rrl irsc rnorrkcr larklcr shlll bc lllowcd as stack rnonitoring lacility.

i lllc uldusLrv'ur)lt shall rDakc thc ncccssary urraDgctncnts lbr control ol-thc fugitivc emission fiom any source of
. rri..rrru :celionruclir itics

r' ,\ll olhcr lirgilrrt't'nrissron sourccs such as Ieakagcs. scepages. spillages etc shall be ensured to be plugged or sealed or
rrrrlc airtiqhl to avord thc public nuisancc.

i Ihe iudustrv,i unit shall ensure all necessary anangemcnts for control ofodour nuisance from the industrial activities or
i1r,)( r\\ \\' htn nr(.rntsc\

S. All thc irrtemal rouds shall be nradc pucca to control thc fugitivc emissions ofparticulate maner generated due to
ir.rrr\|ori l r(nl rlld ir)lcrnirl Ilovericnls. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages

r) lll(luilr) .rhall takc cllcctivc stcps lbr c\lcn\ivc rrcc plunlali(nr prclirably in 03 rows oIrhc l()cal trce species with
nrrurnrunt spacing ol 2Xl nleters \uthin or around the lndustry/unit premises lbr general improvement ofenvironmental
e(nrdrlrolls and as slirtcd rn bclow..

1l\lioinrunr nurrrhrr ol plri'ltro br planted bv the unit:-t98 Nos. )

,id.l i tre n{rl A r c9 
^-4i lloJr:..

I lhc rndurtrv shull *rrtc tllc nauc ofthc industry on lhc stack-
2 I hc indusrry slrall rnstall I)TZ canrera at Both (he ETP and link to MPPCB ESC within 03 months to ensure ZLD

150,600,100

t inrt,rrt \r,:.\ \\ ll-5|i552

l.L,-r i ')

-...-":::.-
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,Yakir,I Consent
Order

TAININC TO THE HAZARDOUS AND
RWE 2O 16:-

1l.l'. I'ollutiorr (irtrtrrrl lloar rl
ll-5. \rera (blorr\ 

1 I
l'arlararan Pari\xr- Illrcpal - l6 \Il'

lclc : l)75S-21(16l9i. l"x\-0755-2.16.17.1:

COND WAS']:ES IMANAGEMENT AND

 ulhoris(d nrodr ol'disposal or rctvtling
or utilisation or co-proccssing. tlc.

Y

[See rule 6 {2} I FoRM-2

FOR\{ FOR (;RANT OR REI-EWAL OF AU IIIORISA'IION BY Sl AI E POLI-UI lON COll I R()l- RO RI) ro
TIIE, OCCUPIERS. REC\'CI,ERS. REPROCT]SS()RS, REUSERS, t]ST]R AND oPT]RA'T()RS oT DISPoSAI

FACII-ITIIiS

L Numbcr ofautho.isation and datc ofissuc

2. Reference ofapplication (No. and date) : (lO\,\'- l 276799. dt: 09()6/2021

3. COW-1276799, dtt 09t06/2023 ol Jayshri Gayatri li)od llroducl Pvt. l.ld. Schorc rs hcrchy gt'anlc'rl .trr nulh()rrsllrrtrr

based on thc cnclosed signed inspection repon (can bc sccn in xgn) lbr gcnclrlion, collccli(tn. tccc|tion. sloragc.

transpon, reuse, recycling, recovery, pre-processing. co-processing. utilisatiolr. trcatnlcnt. disPoral or ilnv olh$ u\c ol-

hazardous or othcr wastes or both on the premises situ alcd at2'l9l3l1 ,2191t2.179/3 tl. 27913 /4. Plot No 500. ll-Scctrrr

Sarvadharanr Colony. Kolar Road. BPL , Schorc, Schorc, Sl'horc. Phonc No 9lll5l0l7()l

Details of Authorisation
Catrgor! of Hsardous Wastc !s pcr
rhe Schedules l, II and lll of these rules

Vled or qpenr Oil(sr l ) COI-.(;I.\.S I 0.RRI

(l) The authorisation shall bevalid for a period of0l/01/2021-31/12t2028
(2) The authorisation is subject to the following general and specific conditions (Pleasc spccifv anv conditions that nccd

to be imposed over and above gcncral conditions, ifany):

A. General conditions of @uthorlsatlor.:
l. Thc authorised pcrson shall comply with the provisions of thc Iln vironmcnl ( Ptotection ) Acl. I 986. and th c rttlcs rnltlc

lhere under.

2. The authorisation or its rcnewal shall bc produccd for inspcctioll al thc r!'qucst ol an olllcr'r authorrsl-d hv lh( Sl;rr!

Pollution Control Board.

3. The person authqised shall not rcnt. lcnd, scll. transl'cr or othcrwisc transport thc hazardous and othcr uastcs c'nc,'}t

what rs pcrmittcd throu6Cr this authorisation.

4. Any unaulhorised change in personnel. equipment or working conditrons as rncntioncd in thc applicatiort b1 thc pcrs(nr

authoriscd shall constitutc a brcach ofhis authorisation.

5. The pcrson authffised shall implemcnl l]mcrgcncv Rcsponsc Proccdrrrc (l:lll') lirr uhich lhrs authorisalton r. hcitt:'

grantcd considering all site spccific possiblc sccnarros such as spillagcs. lclkugcs. lirc cl. ilrld thcrr posslhlc tt:rpltct* rtt:,.1

also carry out rnock drill in this rcgard at rcgular tulcrval oftttttc.

6. The person authorised shall conrply with the provisions outlined in thc ('qrtral Pollution ('outlol lloard guidclincr,rrr

Implementing Liabilities for Environmental Damagcs due to Handling and Disposal of Hazardous Waslc and Pctalty

?. It is the duty ofthe authoriscd pcrson to take prior pcrmission ofthe Stale Pollution Control Iloard to closc t!rwn thc

facility. -- i.'

E. The inrponed hazardous and olher wastcs shall bc fully insur.'d lirr tranrrl us ucll a\ lin lnv it(ctrl.trlxi r)rcllllctl((' ,r{tl

its clean-up operation.

9. The record of consumption and fate ofthe importcd hazardous and olhcr waslcs shall bc nraitrtaincd

I 0. Th e hazardous and other wastc wh ich gcts gcncratcd rluring rccyclint or r cusc (rr rccr )vcr) or Pr c-lrrLxjcssin ll (n'

utilisation of imponed hazardous or othcr wastcs shall bc trcatcd and drspos(l ol'as pcr spcctlic condtlrolrJ ol'

authsisation.

I L The imponer or exporter shall bear the cost of inrport or export an(i nlllt!:ltlon ol'damages lt at)y

12. An application lbr the rcncwal ofan autlGntlt oh\hallUEtlfdSSl lard down undcrthcsc llrtlcs

Qudrrl it\
(lonrrnnum)

() ) rr \1 i

,--===-----
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Consent
Order

.P. Pollulion Control Board
E-5. Arcra Colony !Q

Parvavaran l'arisar, Bhopal - 16 l\l l'
Telc : 0755-2466191, Fax-0755-2463742

li Any orhcr condrtrons ltrr ctrmpliance as pcr thc (iurdclincs issued by the Minisfiy of Environmert, Forest and Climate
( hannr: or'( cnrral l)oilullo[ ( ontrol l]oard liorr tinre to linte.

I i .\rrrrual r(lurrr sllirll hc lilc.l bv Junc loth lilr lh( grcrrod crrsuring 3lst March ol'thc year

l: ,lrr r(nr hazardrxrs solrd \\,usle arreslinB in thc iudLlsly,uulUunir prcmiscs sweeping, etc. bc disposed ofl'scientifically
:!o ils r)()l Io clltlsc aDy Duisancc/polluli(xr. 1he applicaDt shall takc nccessary pcrmission from civic authoritics for disposal
to dunll)rn! sr lc Il-rcclrrrt'cd

B. Specific conditions:
I I l. rnrlLr:try sh.rll tlrsplal lh. inlbrmatir)n on h /ardous $'aslc gcncratcd on noticc board ofsize 6' x 4' (in Hindi &
lrnglr.h l outsidc thc un rl rnairr gatc along uith qu.ar)rily and naturc of hazardous chenricals being handled in the plant,
r (lu(lrrlg \ astawill('r.:rtr crltrsstotr ilrd hazardous wastcs.

I I hc authorisatior or ils rcncwal shall be produucd for inspcctioll at the request ofan officer authorised by the State
l'r'rlltrt ron (irntrol lilard

.4 ddiaioftal Haz co'l.ditior.:
. I irc rrrrlustrl :'h.rll obtail rrsurancc under l'ublic Lrability Insurance Act. ifapplicable and shall submit a copy to the
hoard

I An\ unruthori,/cLi changc rn productron capxclly, proccss, raw matcrials, pcrsonncl, cquipments etc. as mcntioned in
lhc nfflrc lr(nr h1'tlre pclr.orr iruthon/rd shall conslrtute a brcach ol'this authorisalion.

I Ihc trnit shall rn i,rtirin thc rccords ofhazanlous waslc as pcr lhc l--orm-3 ofrulc 6(5) and shall online submit the
rnnLral rcturn in li)n[-.1 ilJ pcr rulc 6(5) 20(2] lo rhis ollicc on or bclbrc 30th Junc cvery year and preferably before
1t)lh ,\nr il

I l hi rrr rolluatrUrr r ugaldrrrg quuntrty ol hirzifdous $alitcs gcncratcd and its analysis report should be sent to the Board
,rnlinc al leasl annualr.

I lln/lrdous wlsrc Slorlgc Srlc & l)angcr signboard shall bc providcd with all sality devices at thc sloragc sltc

t' I hc rurhorizcd pcrson shall inlbrm the namc and address ofthe contacl person / occupier responsible for hazardous
wastc rniloagcmcrlt.

T ln caseofimporting llazardous Waste. o,ccupicr shall apply to the M.P. Pollution Control Board, 180 days in
rudr:rnec in Fomr-6. lbr pr'nnission to import ofthc wastc as per Rule l3(i) ofHazardous and other Waste (Management
.urd lrurrsboundarr \lovcmcrrt) Rulc 2016 as arDurdcd up to datc.

s ln llr( .\cnl ol xrr! xccrdcnl rlur'lo handlrng ol luvarJour wastcs. the authorized person must inform immediately to
rh c llrg r on a I Olll cc & I lcad o lllce o l- rh c b()a rdJn- l'a'i lt c lcphonc/cma il- il -rnppcb(rqrcdiffmail.com about the incidcllt
,urri dr:titll rcport \h()!ld bc ,irr)l rrr ]rornr No.5 as prr Rlrlc-10 ol llazardous atrd othcr Waste (Managcmeltt and
I rarrsl, oundary Movcrncnt ) Rrle 2016 us anrcndcd upto datc

( rrrrr, rrr \o: \ l\ ll-alt5i2 Page 26 of 92



Consent
Order

GENERAL COIIDITIOIVST

I The non hazardous solid waste aflesting in the industry/unit/unil premises s$'ccplng. clc scd oll
not to cause any nuisance/pollution. The applicant shall take nccessary permission liom civic auth

sitc. II'rcquired.

Non Hazardous Solid waslcs:-

ll-l'. l'ollution ( inlrol Boar rl

t -S. \ rr'ra ('olorrr
Par\rraran Paris:rr. llhopal - l6 \ll'

l ck. : ll?55-:.16(rlol. I I\-ll'ii-l.l('1; ll
21

scrcnlrlically so as

,.1r,{os4l!, dlurprn!

Scrup,Plaslic packing maretial wood. ca.d borrd, Sunnv hegs clc

2. Thc applicant shall allow tlre staffof Madhya Pradcsh Pollution CoDtrol [loard and/or thcir authoriz-cd rcprcsenlatrvc.

upon lhc rcprcsentatton of crcdcnttals:' 
a. To inspect raw matcrial stock. manufacturing pr*'csscs. rcaclors. prcmiscs ctc to pcrtirrm thc lirnclitrns trl tlrt'

Iloard
b. To enter upon thc applicanl's prcmiscs whcrc an clllrrcrll sollrcc ,s l(xalcd or ln shrch anv rccord: arc rcqrttrcd t,'

bc kept ulrder thc tuurs and conditions ofthis Conscnt.

". 
To h"r" uaaas ut reasonablc times to any rccords rcquircd to bc kcpt undcr thc lcrms and conditloll\ ()l lhr\

Consert.
d. To inspect at reasonablc times any monito ng equipmcnt oI monitoring mcthod rcquircd in this Consott: or,

e. To sample at rcasonable times any dischargc or pollutants

3. 'lhis consent / authorisalion is transfcrable in naturc, in case ofany changc in orvncrship / managcnlsnt. thc nc\\ o\1rcr

partner / directors / proprictor shall immediatcly apply for thc conscnl with ncw rcquisitc rnforrrraliotl.

4. The issuance ofthis consent does rlot convey any propcrly rights in cithcr reat or pcrsonal Profcn) or nl c\clrr\i\ c

privilcgcs, nor does it authorise any invasion ofpersonal rights. !ror any inlringcntcrl ol'( clllral. Strtlc or l,x'ill lart ' ttr
rcgulations.

5. hrdustry shall install separate electric metering arrangclrrert lbr runnurg of pollution conttol dc[iccs and th t s alr.an lrcnNn I

shall be niade in such fashion that any non functioning ofpollutlon control dcviccs shall rulnlcdialcly stop clcclrre supPl\ l1)

rhe production and shall rcmain tripped till such timc unlcss thr,'poltutiorr collrol dcvlcc/dcviccs arc madc l!nctrtrllrtl Ilt'"

rccord ofclectricity consumption ior running ofpollutaon conuol cquiprlcnt shall bc rnutntaincd and subrrttttcrl trr tltc Ilt'arrl

€very monlh

6. This conscnt is grantcd in r!-spccl of Waler pollution cotrtrol Acl 1974 or Air l'ollutton ( olruol icl. l9]il (n r\rtlhot tzrtlturr

under the provisions of Hazardous and other Wastc ( Managcnrenl & Iransboun darv rl)oYclrcnl ) Ilulcs 20 I (r on Ir irnll tlor's

not relate to any other Departmen/Agetrcies. Liccnse requircd lionr other I)tparltnctrt r\gcttcics ltavc to hc ttbtltttctl hr tlrt

unit separately and have to comply separatcly as pcr therc Acl / Rules

7. Balance consent/authorisation fce, if any shall bc recovcrable by the Board cvcn at a laicr datc.

8. The applicant shall submit such information, forms and fees as rcquircd by thc board not lcncr than 180 day prior to thc

datc of expiralion of this consenL/authorisation

9. The industry/unit shall establish a separate environmeural cell. headed by scnror olllccr ofthc unit for rcporting thc

cnvironmentai compliances. The industry/ Unit shall subn1il cnvironmcntal stalctDcnl lbr tltc prcYrotts yc r ctrdrng \ l\l
March on or beforc 3oth Seplcmbcr cvcry ycar lo thc Bo.rd.

10. Industry shall obtain mcmbership ofEmergency R5(gonse Center ofthe uoard il nccdcd'

ll. Knowingly making any false statemenl for oblaining conscnl or compliancc ol'collscnl cotrdtllolls shilll rcsull rrl lhc

ilrposition of criminal penaltics as providcd undcr thc sccli()n 4l(B) ofthc Wirlcr Acl or:cction lll lg) (,flhc A,r \.1

l2 Afternoticeandopponunilyforthehearing'thisconscrtttnaybcrrtxlificd:'usputtdcrlrrrrcvokcdbtthcl].rardrntrhrrlc
trr in part dltrirg its tcrrn lor cause includinS. bul !l(,1 llntrtcd to. thc iollowrr!g .

(a) Violation ofany tcrnrs and condilions ol-this Co|1scl)1.

{b) Obtaining this Consetrt by m isrepresentati(n1 ol' Iailurc lo tlisclosc fu lly all r.lc\'all l lacl\
(c) A change in any condition that requires tcntporary or pcrman!'ilt rcduclrolt or cltt'tt t ttalton ol thc atttll ot'lzed rlt sc Iar gc

13. On violation of any of the above-mentioned conditions the consent granlcd $,ill aulolnatically bc lakcn as caneclcd ancl

necessary action will be initiated against the industry.

Consent No:AWII-58552

9:'1.'1t"
'l o bc ir)vcntorisc u Ilhrn
0l month

S.rl. L,,.r!rlir,/.,r ir.rrrr \. ',r { i'L ll \1, 1 .r.
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Order
Consent iU.P. Pollution Conrrol Board

E-5, Areru Colonl
Parvrvaran Parisar, Bhopal - l6 \'lP

Tele : 0755-2466191, Fax-0755-2463742

22

1 j,1i',.,n i, i , r,r(jili.:]1.
I lrdu\ir) shall alply undcr l'wM Rulcs 2016 and Hazardous and olher wastes (Management & Trans boundry Movement) Rule. 2016.
l. InrlLrstry shall drspose oil solid waste properly fronr time to ti[Ie and the record of disposal shall be maintained.
1 fhc non hazardous uastcs shall be disposed through the actual uscrs only who have valid consents.
J I irr' rrdustlv shall nr.rintain tbc rccord olgcneralion and disposal olthe non hazardous wastes in the form oflogbook and sane shall be
prrxluecrl bclirr c thc oltlcers ol I'ollution Control Board during inspection or visit.
5 l lrr 1lld,rJtr) sh:rll crrrurc thirt lhc re(,chblc wirslc lo bc drsposcd lo autilorised recyclers only and while providing waste to any
rccvclrr actuirl u\cr. on!:inal parrbrxrk ol M PPCII shrrll bc askcd lirr cntrics. In case of no passbook wasle shall not be given to recyclem.
(, llr rrdu\lr) s|ul1 drspu;rol th. vlrour sludg,i;rnd solrd waslcs gcncrillcd fromtltunrt as pcrrclevant lawvrulcs.

'.i'.i ,-\ ( .n.!i,t.,,r
l. Ihe nranagcrnerrt 5halloblain & maintain valid NOC liom Ccntral Ground Watcr Board for extraction of ground water.
I Ih,: ruanagcmcrrt shall in-.rtull Digital Walcr lnctcr \rjth digital flow rccording facilitics for mcasurement-of ground watcr
L(rl\unrplio and p, o\ rdc ils connectivrty with servcr ol Irnvironment Surveillance Centre, M P Pollution Control Board
Ilhoprl ti)r rcrrlot. sur-vcrllancc.
i. 'l-hc murragcrncrrt shall providc Rain watcr harvcsting lilr ground walcr consqvalion and recycle treated waste watcr for
pluntrrtrrur lnrl IlLrshing in consultltion uith crpcrt agcncy iffind suitablc).
I l'olrl,lc dnnLrnS urter shrll be used for drinking purposes only.
i 4ff,r,rprrrtc lcual aclronshall bc initiatcd in casc ofviolation oiabove mentioned conditions by the cornpetent authority.

( onscrrl iuthonzatron as rccprircd undcrthc Watcr (Prcvcntion & Control ofPollution)Act,l974,TheAir(Prevcntion&
( ontrol ol Pollution) Act,I91tI and thc Authorization undcr Hazardous Waste (Managcment handling & Transboundary
nro!emcnr) Anrcndcd Rulc. 2016 is granted to your industry subjcct to fulfillmcnt ofall the conditions mentioned abovc. For
renc*'al purposc you shall havc to make an application to this Board through XGN at least Six months before the date of
c\prrv ol rhrs conscrVaurhorrsation. 1hc applicant without valid conscnt (lor opcralion) ofthe Board shall not bring in to usc

Jll-\ oull(l lor tlrc drsehar-gc ol cl11ucn1 and gascous clr)ission.

For and on behalfof
M.P. Pollution Control Board

By the order of Chairman, MPPCB

(( lr g:lni{ ,\ulhcnlicxtion on ,\Al)ll.\R lrom UIDAI Scrrcr)
I l, \\ d -rt I()ljJ\\'70t

CHANDRA MOHAN THAKUR
Member Secrctar]'
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SuperintendinS Hydrogeologist
No. 21-4 (1ss)/M ER/cGwA/2021

ffia sEFti{

*{q $ cra clftorq
qa risrEi, rra fn6,rs
qk ,rfl ti{slll ,iil6q
Government of lndia
Central Ground Water Authority
Ministry of Water Resources,

River Development & Ganga RejuvenationTo,

Mr. KishanModi
Village: Pipaliya Meera, Dist; Sehore (MP),

Pin -466001. CGwAIIND/PtoilzOzL-r7sg

No.21-4 (155)/MER/CGWA/2015 Date: 3Go7-21

Sub: NOC for ground water withdrawal in respect of Mllage, Pipaliya Meera, DisL S€hore (MP) for Jayshri

Garad Food Products P!,t. Ltd. tocated at village, Pipaliya Meera, Dist. sehore, Madhya Pradesh.

Refer to you application dated 05-05-2021 on the above cited subject, Based on the recommendations of

Regional Director, CGWB, Bhopal vide their office letter No. CCWB/MER/CGWN2018-338 dated 30.07'2021

and further deliberations on the subject, the Noc of central Ground water Authority for ground water

withdrawal is hereby accorded to Jayshri Gayatri Food Products Pvt. Ltd. Located at Village, Pipaliya Meera,

Dist. sehore, Madhya Pradesh. The Noc is, however subjected to the following conditions.

1. The firm may abstract 32.4 m3/day of ground water (not exceeding 11,825 m3/day dewatering the

mine seepage on acf,ount of mining intersectinS the water table. No additional dewatering will be

will be done without prior apprwal of the cGwA'

2. The dewatering structure to be fitted with water meter by the industry at its own cost and

monitoring of gr,ound water abstraction to be undertaken according on regular basis, at least once

in a month. The ground water qu3lity to be mentioned twice in a year durlng the pre-monsoon and

post-monsoon Periods.

3. Mr. Kishan Modi Jayshri Gayatrl Food Products Pvt. ttd, Located at Village, Pipaliya Meera, Dist.

Sehore, Madhya pradesh shall in consuhation with the Regional Director, Central Ground Water

Board,Bhopalimplementgroundwaterrechargemeasuresasproposedforaugmentingtheground
water resources of the area. The completion of the artificial recharge structures may be done within

six months period from the date of issuance of this letter.

4 The photoSraphs of the recharSe structures after completion of the same are to b€ fumished

immediately to the Regional Director, Central Ground Water Board, Bhopal for veriflcation and

under intimation to this office.

West Block -2, Wing -3 Sector -1, R.K. Puram, New Delhi 110066

Tel : 011-261753 62, 26775373,76t75379 r Fax: 011-26175359

SEH E
Website : www.cgwa.noc.Sov.in

Annexue-4
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5.

5. The ground water monitoring data in respect of s.No.2 & 5 to be submitted to central Ground

Water Board, Bhopal on regular basis at least once in a year

7. The firm shall ensure proper recycling and reuse of wastewater after adequate treatment.

8. Action taken report in respect of s.No. 1to 7 may be submitted to cGwA within one year period.

g. The permission is liable to be cancelled in case of non-compliance of any of the conditions as

mentioned in S.NO. 1 to 8.

10. This Noc is subject to prevailing central/state Government rules/laws or court orders related to

construction of tube well/ground water withdrawal/construction of recharge or conservation

structu res/d isc h a rge of effluents or any such motter as applicable

11. This Noc does not absolve the applicant/proponent of thas obligation/Requlrement to obtain other

statutory and administrative clearances from other Statutory and administrative authorities.

The firm at its own cost shall install piezometers at suitable locations and execute ground water

regime monitoring programme in and around the project area on regular basis to keep a close

*Jt.h on water level trends for taking suitable measures to keep water level under controlled

conditions, in consultation with the Central Ground Water Board.

12. The NOC does not imply that other
project by the concerned authorities,

statutory/administrative clearances shall be granted to the

such authorities would consider the project on merits and be

Copvt

7.

3.

taking decisions independently of the NOC.

4a
Superi ending Hydrogeologist

o:
The Member 5ecretary, Madhya Pradesh Pollution control Board'

Environment and Forests (1.A. Division), Paryavaran Bhawan, CGC Complex, D New Delhi'

The controller of lvlines icZ), lndian Bureau of Mines MCCM Centralzone ii"'FlCor,'0'tslock, lndira

Bhawan, Civil Lines, Nagpur-44O102, Maharashtra.

The TS to chairman, CGWB, NH-lV, Faridabad.

Guard File 2020-2027.
4

5
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Date

Production Volume in Kt

Paneer (All

Types)

Cheese (All

Types)

Butter/Ghee/F
at Spread

Powder Sweet

01-Jun 13070 63 50 5140 2200 100
02-Jun 1,6670 2680 5967 6000 0
03-ltrn 15612 2400 9075 4150 0
04-lun 9812 1560 480 3500 50
05-Jun 4 540 6880 11812 7550 100
06-Jun 14195 s560 8500 6200 100
07Jun 17519 2030 18340 3600 100
08-run 1s947i 7O6s 9800 6800 0
09-lun 15650 5 750 15570 3500 100
10-J u n 12223 815 16840 3500
1L-J u n 12973 4200 7 440 4800 140
1.2-J un t4022 8505 9500 4775 200
13-Jun 17150 10570 11540 3 675 220
14-lun 4110 72440 5775 120
15-l un 71794.2 4930 1520 450 50
16-Jun 12380 10s0 7040 s300 0
17-lun 18645 4065 22960 797 5 0
18 Jun t4737 4750 10860 3600 0
19Jun 1,4430 910 12330 182 5 0
20-lun 14643.2 3260 63 20 3400 0
21-lun 14424.8 3480 9650 2500 0
22-Jun 1,2420 0 15798.5 1875 0
23-Jun 14600 5900 8360 L77 5 0
24-Jun 8630 4 550 7 465 0 0
25-l(rn 7900 6800 8305 2700 0

26-lun 20450 3660 9120 1000 0
27 - )un 9720 3705 11700 ? 100
28-lun 16s70 

i 4675 9080 3975 0
29-iun 13986.2 4245 5920 2675 0

30-.lun 78220 7 tL5 7020 975 345

JAYSHRI GAYATRI FOOD PRODUCTS PVT LTD

6592 s

76737

99870

51635

1,1797 3

140948

193549

226629
90197

t30229
2t5026
205220

8671,4

74782

9475L

182354

113950

220290
1017 51

7lo7 44

9t522

119739

97779
1827t3

85 305

1133't'l

947 35

119993

88639

Water in Liter

Water from
production

Borewell

Water

Treated

recycled RO

water

Total Water
Used

47500 28930 2491,80 325610
64465 2726s 217 1,21, 308851
77538 29408 236081 343021
42462 28863 242306 313631

100565 21489 242766 370820
108238 29948 239215 37 7 401,

L67 337 248,6s7 445432
195865

29438

29417 244956 470239
7 5847 29250 240A'LO 345507

111185 28364 243974 38 346 3

186358 2441,89 459769
L77699 28600 2410)6 447325
73185 28980 221,0t5 323180
62680 29290 333406
80401 29699 249675

737926 291s0 24s010 432086
97 367 29433 247 345 374185

191876 29477 201311 423064
46713 29707 243435 3 5985 5

94440 27451 254622 3 76513
70059 28087 2247 L2 32 2858

91054 29625 224216 344895
102575 28886 2182 5 5 349716
74544 289s0 2 31385 334879

291s0 21176\ 397245
296 50 249990 3 5189 8

1s0930

7 2.258

89796 28025 243925 361,7 46

2 9310 34966180251

102790 29414
240100

239741 37 t945
74862 2953s 135112

0

14588.5

0

Milk in
Liter

11,3781,

29222

247436

359775

230715

Annexure-5
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Date

Production Volume in Kg

Cheese (All

Types)

Butter/Ghee/F
at Spread

Powder Sweet

01-J ul 10440 5675 5500 200
02-J u I 19240 1460 1,4265 5425 200
03Jul 15010 2160 9180 4850 300

18230 9140 8080 50 7s 500
20180 127 44 11140 36 75 500

16633.8 9 581 5525

5375

250
07-Jul 12690.4 6278 7875 220
08Jul 17s90 2480 11200 512 5 250
09-J ul 18090 4344 4740 7350 300
10-Jul 7 640 4790 72440 2260 0
11J ul 13690 t203 13400 5175 0
12Jul 9680 2520 8580 0 0
13Jul t5240 3796 11560 502 5 0

7388 1768 5400 3775 100
15-l ul 9600 5980 L375 100
16-]ul 7 640 1400 7420 1500 0

JAYSHRI GAYATRI FOOD PRODUCTS PVT LTD

Milk in
Liter

12 0988

167704

232298
202s94
760221.

101891

13 3852

146LA4

921-64

108465

153451

106606

771975
40825

6583 3

767225

Water in Iiter

Water from
production

Borewell
Water

Treated

recycled RO

water

Total Water
Used

ro2887 29398 242950 375235
145056 29404 787670 362130
203t7 2 27365 119500 35003 7

17 6020 28831 24332s 44877 6
L37186 27130 404021
85776 246782 3 s 9180

Lt4267 25381 24t699 381347
t24983 26852 2 3 6385 388220

2790r 244972 34997 2

913 30 27079 232690 35109S
1319 54 28322 2450a4 405360
90068 25598 2 30140 345806
94525 27s60 223073 345158
30377 29836 2 3960 3 2998L6
52581 267 47 2271,77 306439

744727 28572 215480 388279

Paneer (All

Types)

433 5

04Jul
05-J ul

06-J ul 7 455

14-J ul

3492

239707

26622

77159
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*1+
IVRS

Divisir Name

Bill Nufiber

[.1r. / Ms.

Br I lL4onlh

IVRS

Service Number

Mobile Numb€r

Phase Given

Load Sanctioned

Co.tracl Oemand

Maximum Demand

8.P.1. Number

D.T.R. code

P.F. Meler Consumgtion

0.96 29569 99

576146161g1Jalshre

;ft#{sf.r6fle',

ErP
Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill

GSTNo 23MDCM6799G2Z4 CIN No. U401091iP2002SGC01 51 13 (V{holly Owned by covr. of I{.P.)
NISHTHA PARISHAR GOMIIDPURA B8OPAL Ca Cenlre No.-1912 ht$oj/ponet.rnpcrtd

Emdoyee Number

Pole Number 2

Met€r S€rial No HP1368756O

Cunenl Read Dale o1.Je -n2a
Reading Type NORMAL

FeederCod€ 20601050201U14A

cun€nr R€cins lSlJEBlPE"oi"s M.F

549505.93 519935.94 1

ToralL,nits GMC Units

29559.9S 0.00

turount Oet ils
Energy Charg€s

FPPAS Ctlarges

Fared Charg€

Eleqri!'ty O'rty

Metedng charges
P.sD lnstahenl
Welding/ PF Surcharge/l nc€nti,,€

Pen6l CtErges

Billed Unils

29563.99

Rs / Pait.
195161.93

0.00

28a00.00

17565-00

0.00

0.00

-11709.72

N2J65021679 LocgQ! cJdf 2574846 - [ URBAN ]
OeM Sehore

BQS5'| - I -2165021679

JAN24Nm2803O84 EdlDate 08J.n-2024
M/S JAISHRI GAYATRI FOOO PRODUCTION PRO SHRI KISHAN XOOI

PIPALIYA I;EERA P

Old S€Mce Numbff 80551-1-216502'1679

Ia4flqels LV1[ LV.4.1A I

[.4onlh JAJ.I-2024

Units consumed 29.569.S9

BillDemand 229A11.21

Tolal Bill AnEont on Due Dete (ln Rs.) 22512,a.00

Bill Paywlenl last Dele

Vl3 Cheque Via Cash

2O4an-2O21 25.Jan-2l2!

Save Electricity

0.00

0.00
Oishbutirn Center Bilquis Genj

Bilquis Ganj

Contacl number Fq Logging Complaint

Mr./Ms. REV_BQS

Phone No. 1912

Compl8kll not resohred wthln 7 dayg
[.{r /Ms. SANJEEV KUMAR SlNGll
Phone No. 07552551222

M6tsr r*d€r AM READ

Slpdy rlouls (A,,€rage Oaily Supply Gi\r€n)

Pumose Dairy unrt(produce oth6r efld

Bir Basis Rt*ltElr
Lrst Paymcnl Detail

Junio. Engineer

EE

N9n b€noficiary

Securily Amount Deposned 434152 00

Secunly AmoLrnl Pendrng 0.m

Puncn Date Paymenl Date

27 -Oec-2O23 12-Dtec-2a23

Other
Charges

Oiher Charges

Cunenl Month Bill

,un8.T;, *." **.r*,or r,,o.,.
Sub Total

lnleresl On S€@dty Deposit C)

CCB AdjusInent
Orher Rebar6 r-)

CntEr
Retqa.s Emdo),ee Rebate (-)

Lod C.edit / Load Fado. Rp5ale C) (0.3,9 )
Prev*ls li,lo.ilh Delaygd payrri€nt Surct|aQ€

Cu.renl Pafable Arhorr

Old Du€s / Aneer

TotalArnount Payable On Du€ Date

Due Date Late PaynEnt Surciarge
Tolal Arnounl Payable Afler Due Dete

Don'l WaA fo. L6t Oale

Energy

Govt.

B l Monlh Amtunt Paid CAC NumtEr

DEC-2023 142270 rs

0

Coruumprion Oetails Of Pr€vious ltonth!
Reading Monlh ReadirE Oat€

OEC-2023 01-O€G2023

NOV-2023 01-Nov-2023

OCT-?023 01Oct-2O23

SEP-m23 01-Sep2023

AUG-2023 0l-Au92023
JUL-2023 01-JuF2023

Oaaly Average oi cunent Bill 7,262.06

Daily Averege Unir Consumplion(Unils) 953.87

C.3h Adiu3tme4t Detall

Code Descriptoo PosUng Mo.th Amounl

Birli.g System: NGB Repon 1.1 6 | Wed Jan 24 19:13:'14lSI 2024lv14

Reading

519936

496S46

171954

450019

423744

397946

N2165021679

8QS51 -l - 216502,1679
M/S JAISHRI GAYAIRI FOOD PROOUCIION PRO SHRI

Eitt Payment tast Date

KISHAN

229a17 _21

0_00

229a17.21

17U.23

0.00

866-43

0.00

2@2.64

0.00

225121.N

00
0.00

2251?4.N

2814.00

227934.@

Execrnive Engineer

Madb/a Pladosh iradhla KstEha VrdyU Vit-an Cgltpsny Ltd. Utopat :Et€ctricity ElitlPego
O&M S€hde

JAN-2024 &llNumber JAN24N0028m08a

Sealed Payable Amount Receipi

Via Cheque

20'Ja -2A24

Total Bill Amount On Due Date

Total Amount Payable After Due Date

225124.0O

227938.OO

Via Cesh

2rJan-2O24

I\IODI

Se3led Payable Arnou.n Receipl

sr'-'356
THREE

134,0 HP

99.964 KW

72_24

Urils Cqrslmed

22g]o
21 ?
21935

27'l

2*O2
21324

LV4

Annexure-6
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w GST No. 23MDCM6799G2Za CINNo U40109MP2m2SGC0151 19 (wholly Of,med by Govt o, M.P.l
NISXTHAPARISHARGOVINDPUPIAHOPAI CallCentreNo.'1912 hthsr/poial.mpczld

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill

IVRS

Divisim Nam€

ServEe Number

Eill Number

AddrEaa

Oid SeNice Number

Tlriff claT

Bill Demand

BOS51 .r -2'r 65021679

LV4 [ LV4.1A ]
FE8-2024

34,506.26

263373.83

N21651,21679 L@tirr Code 2574a46 - I URBAN

O&M Sehore

BQSS, - 1 - 2165021673

FE824N002992307 Bi[ Dar€ 07+eb-2024

M/s JAISIIRI GAYATRI FOOO PRODUCTIOI{ PRO SIIRI XISHAN i'OO
PIPALIYA MEERA P

P

Total Bill Arndrnt on Due Date (h Rs-) 25r5a1.00

Bill Payrnefll last Dale

Via Chequ€ \,4a Cash

22tFab-m21 23+.b-2O21

I

Emdo)€e Number

Pole Number 2

MeterSeriatNo HPL3687560

cunenr Read Date 0'l+cb-2024
Reading Type NORI\{AL

FeederCode 2060105020'l04lM

curenr Readins YdffiJP$"oi"q M.F.

584012.19 549505.93 1

Distribllirn C€nter aahub Gani

Aihuis Gani

Crntad n'nnber For Logging Cornplainl

Mr/Ms. REV-BOS

Phone No. '1912

Complsint not rBolvod rvlthln ? day.
Mr.A,ls. Arni! Kurnar Rai

Phone No. 8406913389

Met6. reader a ,l REAI)

Suldy Hours (Av6€ge Da'ly Suppt Giv€n)

Purpos€ Dai.y unil(p.oducc olher and

Bir Basis trSglFHr

Lasr Paymenr Oetall

BillMon0r AnbunlPaid CAC Number

JAN-2024 225124 '20

0

Consumption Detalls Ol Prsyiou! Monthg

Reiding Monih Reading Dete

JAN-2024 O1-Jaft2O24

DtC.2023 01-Dec.2023

NOV.2023 01-NoFm23

ocr-2023 01&-2023
SEP-2023 01-SeP2023

AUG-m23 01-Aug-2023

Daily Average or cunent Bill 8,309.06

Daily Average Unn Consrmplion(Unils) 1,1 13.1 1

Cesh Adjustment Oetall

Code DescJiptio.'

Via Cheque

22 Feb 2124

Total Bill Amounl On Due Date

Total Amount Payable After Due Date

Motile Numbor

Load Sanctionod

Cgltracl Demard

Illaximum Demand

8.P.1. Numb€r

D.T.R. Cod€

P-F. Meter Consumplirt

0.96 34506.26

97--'356
THREE

134.0 HP

99.96! KW

79 28

Toiatunits GMc Unrts

3506.26 0.00

Amorrnt Oatllla

Eilled Unils

34506.26

Rs / P.l5e

Save Electricity

Sealed Payable Anounl Receipl

5761461619Uayshre

;ft{Fsffi#re.

EE

Junior Engineer

Posting Montr Arnount

Ljni6 Consumed

29s70

22980

21992

21S35

?f271

25402

0.00

KISHAN

-.. Enorgy Cherles 227741-32
tn"al rppesci.rso o.oo

fired Charge 28400.00

Govi. Eleclricity Duty 4497 q0

Metedng Charg€s 0.0o

ASO lnslalmenl 0.0O

-9ff., w"ta,noyprsrrciaroelncenrive -13864.46
charqes

P€n6l Ctrergs

. 
qh€r @€.6 o.qq

Curent Mmth Bill 263373.83

.3S;, '!,.r.o"r.",*uY 
rmount o oo

Sub Total 263J73.83

lnteresl Oo Sealrily Deposd (-) 1921.ffi

CCB Adiuslrned 0.0O

oiner Rebsres Gr 000
OO|€r

Reb€r8 Emdoyee Rebate c) 0.0o

Locl cr€dll / Load Fador Rebate (-) ( 0.46 ) 3470.70

Ftevioos Month t)elajed peym€r SurdaQe 0.m

Curenr Payable AiyioJrn 257541.00

Old Dires / Anear 0.0

Ahounl ecieved 0.00

Total Arnounl Payaue On Due Date 257581.00

Due Date L?ie PaynEnl Surct|argE 322O.N

TolalArnounl Payabh Aner Due Dale 260801.00

Donl Wail for last Daie

Exeojtive ErEineer

Ngl beneficiaay

Security Amoun! Depo6iled 434152.00

Security AmoLrnl Pending 0.m

Punch DaG P3yme.t Dale

30-Jaff2024 2}Jan-2O24

Eitting System: NGB Repon 1 1.6lwed Feb 21 10:21:o1lST2024lfia

FEB-2024

Madhye Pradesh Madhya Ksh€lre vidyu Vrt"an ComFny Lld. bhopal :Ebcrricity A[:Pag€

O&M Sohore

aallNumber FE824N0029g2307Bill l,.ionrh

IVRS

Service Number

N2'165021679

BOS51 -1-2'165021679
I\I/S JAISHRI GAYATRI FOOO PRODUCTION PRO SHRI

Eill Payrnenl last Oate

257581.00

260801.00

2}Feb 2024

I\,f ODr

LV4

Sealed Payable Amounl Receipt

Reading

54ss!6

519936

496946

471944

450019

423744
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*r+,
GST No. 23AADCM6799G2Z1 CINNo U40109MP2m2SGC0151 19 (Wholly Own€d by Govt of M.P.)

NISHTHA PARISHAR GOVI]{OPURA BHOPAL Call C.nlre No.-1912 http€/porral.mpd.id

IVRS

DaMsiofl Narne

Eill Number

I\,4r. / Ms.

Address

Old Service Number BOS5I - I - 215502'1679

Tarillcbss LV4lLV4.lAl
Ll..rh MAR 2a2a

lJnits consumed 27.268-31

a lDemand 21686915

Totd &ll Anbunl on Due Oat€ (ln Rs.) 213018.00

8 l Payment last Date

\4e Ch€que Via Cash

23{Iar-2021 23-Mat-2021

Mobile Number

Load Sendb{|ed

Contraci Demand

Mariftum D€maod

8.P.1. Number

D T.R. Code

P.F. Meter Consumplion

0.94 27264.31

97"-'356
THREE

134.0 HP

99.964 KW

15.32

l{2165021579 Localir Code 2574846 - [ URBAN ]
OAM Sehore

BOS51 -'! - 2't65021679

Bill Oale O84ar2O24
M/S JAISHRI GAYATRI FOOO PRODUCTION PRO SHRI KISHAN MODI

PIPAUYA TIEERA P

P

Employee NLrmber

Pole Number 2

Meler Serial No HPL368756O

Cudent Read Oate O1tl.r-2021
Reading Type NORMAI

Curent Reading Previous Readlng M.F.

611280.50 584012.19 1

Distriurbn Center Bilquis Ganj

Bilquis Ganj

Contact number For Looging Complaint

Mr./Ms. REV_BOS

Phone No. 19'12

Complsint nol resolvEd rtlhln 7 day.
Mr./Ms. Amil Kumar Rai

Phone No. 6406913389

Supply Nldrs (Ave€g€ Oeily Supply Giv€n)

Purpose gairy unit(produce othor end

Bdr Basis BSI€!ff',I

Last Paymenl Oetail

BiltMonrh Amdnt Paid CAC Number

FE&2024 257 81 ',17

0

Consumption Details Of Previoua ilonth.
Reading Monlh Re6ding Date

FEB-2024 o1+eb-2024

JAN-2024 01.Jen-2O24

DEC-2023 01-Dec2023

NOV-2023 01-Nov-2023

ocT-2023 01-ocl-2023

SEP-2023 01-Sep2023

Daily Average ol cunent Brll 7.y5-45
Daily Average Unn Consunprion(Urils) 940-29

6.h Adjultn.nt D.t il
Code Desctiplion

!4a Cheque

2!Mar2o24

Total Bill Amount On Oue Date

Total Amount Payable After Due Date

Nm b€noiciary

security Amounl Deposit€d 434152 m
S€cunty Amounl Pending 0 0O

Pundr Oaie Payment Date

2?+&2024 2!Fg}2O24

Junior Engineer

Posting Montn Amount

Tolalunits GMC units

272fi.31 0.00

Amoud Detalls

EneQy Charges

FPPAS Chargec

Fixed Cha€e

Elect'icny DL
Metering Charc€s

ASO lnsliahent

Welding.i PF SurcMrg€Incentive

Penal Charg€s

Ottr€r ChaA6
Curent Mg}lh Bill

trl.P-Govl-Subsidy Amou.n

Sub Tolal

AiLled Unns

2726a.31

R. / P.b.
179970.45

0.00

28800.00

1619200

0.00

0.00

{os8.69

Save Electricity

0.00

Energy

Govt.

EE

Reading
go12
549506

519936

496946

471954

450019

Units Consumed

34506

25570

22ry
24W2

21935

26211

Other
Charg€s

Govi.
Subsidy

lnteresl On Secrrrity Oeposil C)

CCa AdjusfrEnt

OtEr Rebales (-)
orll.t

RebarB Emdo)€€ Rebate C)

Lock CrEdl / Load Feclor Rebale G) (0.39 )

Previls Mdrh D€lay€d payrnottl Surcllarc€

Cunenl Payable Anlo.lnl

Old Oues / Anear

Total arnourt Payable On Oue Oate

Due Dale Late Paynenl S(lrc*leQe

Toral Arnounl Payaue Aner Due Date

Don'l Wait for Last Oele

0.00

216E6J.15

0.qo

216a69.15

1921.66

0.00

0.00

o_00

1929.75

om
213018-00

o.o

0.00

2't3fi8.m
2663.00

215641.00

Brlling Syslem: NGB Report 1.1.6 | Fn Mar 15 13:19:45 IST 2024 I v14

Ma6ya Pradosh Madhla Ksh€tra Vrdyul Vltren Csnpeny Ltd. bhopal :El€dticily ElillPage

OAM SehorE

MAR-2024 Bill Number

Executve Engineer

Sealed Payable Arnouni Receipl

arl Monin

IVRS

Service Number

N2'r65C2'r679

BQSs t -'t - 2165021679
M,S JAISHRI GAYAIRI FOOO PRODUCIION PRO SHRI KISHAN MODI

Bill Payment last Date

213018.00

21568'1.00

Ma Cash

2}rJ3r.2O24

LV4

S€led Payable Anount Receipt

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
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*

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
GSTNo 23MDCM6799G2Z4 CINNo Ua0109MP2O02SGC0]5] 19 (wlrolv Ou,ned by Govt. ot M.P.)

NISHIHA PARISHAR GOVINDPURA BXOPAL Call C.ntre No.-1912 http6J/portal.mpcz.in/

IVRS

Oavisi,] Name

Bill Numb€r

AddrD .

l{2155021579 Localbn Code 257a8.46 - l URBAN l
O8M S€hore

BOS51 -1-216502't679
APR24N0O4724076 EillDele 13-Apt-2O24

M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHA'{ MODI

PIPALIYA ITEERA P

P

Old S€Nice Nunlb€r BQs51-'l-2la$2157s

I?rifiClass LV1 I LV,{.lA I
I\,lonb APR-2O24

Units consurned 28,571.75

a lDemand 22fi17.85
Total Bill Arhount On DtP Oate (ln Rs.) 211650.00

Bill F,ayrh€nl last Dete

Ma CheqLre Vra Cash

A-Aq.-2O21 29-AA.-?0?1

EmCq€e Nwnb€r

Meter Serial No

Cunenl Reed Dale

Reading Type

Cunent R€ding

Mobile N!,nrber

Phase Gn/en

Load S8nctroned

Contracl D€mand

Mexinum O€mand

B.P.L. Number

D.T.R. Code

P.F. Met6r Consumpli(,l

0.92 28571.75

97--'356
THREE

13.0 HP

99.964 KW

72.6

2

HPl3687560

0'l -Apr-2024

NORMAf Save Electricity

20601050201 04lBA

l6E68,1PS."ai,s
633852.25 611280.5C

ToO D.r.il
lbad Ouralim

qfi Peak Perin I Ai, to 5 PM

6AMtogAM
Peak Pertod

5PMlol0PM
Oistibutid' Cen; Bilq!,is Ganj

Bilquis Ganj

Contact number Fo. Loggang Complaint

MT]MS. REV-AOS

PhmaNo. 1912

Complalnt not r8olved \ilthln 7 day!
Mr rus Amil Kuror Ra'

Phone M. 8406913389

Meter re€d€r AMR-CELI

Supply Hours (Average Daily Supply Given)

Pu@ose Daary unit(produce oiner €nd

Bifl Basis ft9gltFil

UnitCoosumed Rebale / Sl'lrdlarg€

T.rar rJnis Gl,ic unns

28571-75 0.0C

Amount Octlll3
EneAy Cherg€s

FPPAS Chargss

Fixed Charge

Eleclric.ny Ouly

Metering Charg€s

ASD lnslalm€nt

Welding/ PF SrJrchargen ncenli re

P6.|elCharg6

Otl€ /TOD Rebete / Surt,laes
Curent Mort}l Bill

M.P.GovlSuusldy amount
Sub Total

Balled Units

24571.?5

Rs / P!L.
188573.55

-25E1.O7

?qqop.00
r6738.00

0.00

0.00

65G.64

lll F

576la6161guayshrE

;ft{iasf.r6}iYeb
000

Energy

Junior Engine€r

Go!1.

Govt.
Subsidy

olh6r
Cha.g€g

0.00

EE

225017.A5

0.00

225n17 _45

1473.27

0.00

0.00

0.00

1894.75

0.m
221650.00

0.0

0.m
221650.00

2771-m

22421.N

Non beneti.jary

Secunty Amounl Deposited 434152.00

S€cunty Amounl Pending 0.00

PunAr Oate Payment Oate

lnteresl On S€ority Dep6il C)

CCA AdiusurEnl

Oth€r Rebat€s (-)

Emdo)€€ Rebele G)

Locl Credl / Load Fador R€bale (-) (0.34 )

Paev*ls Mdlth Oeleyed payDent Surct'arlE

Other

219€2

21935 4

Last Payfi€rn Detell

BillMonlh AmoontPall CAC Numbar

MAR-2024 213018 29

o

coisumd;oo oaairs or Pr.viou! ilonlhl
Rerding Mo.lh Reading Oate

MAR-202.1 01-lrac2024

FEA-2024 O1-Fets?f24

JAN-m?4 Ollan-2024
DEC-2023 01-OeG2023

NOV-2023 01-Nov 2023

@7-2023 01'ocr-m23
Daily Average of qirent Bill 7,150

Daily Averag€ lJnil Consumpton{Unirs) 921.67

Cash Adjuslmenl Detail

Cod€ Descriplion

.28.lner2024 2cMarm24 CurenlPayable AnEUnl

Old Dues / Anear

Amount recbved

Reedng units Cqr$med Total A,nolnr Payede On Doe Oale

611281 27T$ Cue DaE Lale Payrnent Sur.t'arge
gO12 34506 Total Arnounl Pa}/"aue Afier Du€ Date

j1g5o6 29570 Dont wait lor L6t Dale

519936 22990 Executjve Engineer

496946

4719f/

Posting Month AnDrnl

OaM Sehore

BillMonlh APR-2024 BillNumb€r APR24N004724076

rvRS N2165021679

Servic€ Number BQSsI -I - 216502'1679
CustocE/s Nam€ M/S JAISHRI GAYATRI FOOO PROOUCTIOI.] PRO SHRI XISHAN MOD|

Bill Paymeni lasl Daie

Via Cl)€que Vra Cash

29-Ap(2o24 23-Nx-2O24

Total BillAmount On Due Date 221650.00

Total Amount Payable After Due Date 221121.@

q?r4rdT Tdrfrr.6.r, 6I Sqqrrl 3{erv{I 6-,
tXling Sy96m: NGB R6po.t 1.1.6 |FriAp.2614:1EA lsT m2a | 5 S€€l€d P6yeuo ArE tnt R€cri)l

Mafiya Prad.sir Madhya Xsh.ta V'dyrn Vt'5n Comp€ny L!d. Htor.l :Elcdijty Flill:P4€

ffiil-at 
DESH

m
I(AGARV

LOK SABHA ELECTION :0.14

P

el

!

t

LV4

S€rled Payable tunount Receipt

d
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*
2574846 [URBAN ] Old SeMce Numbs BOS5l-l-215sO21679

28-May-2024

tvRs
Oivis*yl Narn6

Setube Number

Bill Number

Addltaa

216!m16'79 Lo€ali, Code

O&M Sehore

sossl ,1-2165021679

MAY24N005865947 Bi[ Dale

M/s JAISHRI GAYATRI FOOD PROOUCTIO,.

PIPALIYA TIEERA P, P

Tedf Clas LV1ILV4.1A l
irooh MAY-2O24

Units consumed 27.964.86

BillDemand 213171-44

Totel Eill Amount Ofl Oue Datc (ln Rs.) 2l0373.m
Elll PaynEnl lasl Date

Via Checue Via Cash

12Jrn-m21 12.lun-m21
Emdoyee Numb€t

Pole Number 2

MeterserialNo HPt3687560

Cunenr Read Dale o14ay-2021
Reading Type NORMAL

Feedercode 20601050201918A

cunenr Readins SEF&LPS""oi"s M.F.

667817.11 639852.25 1

TOO O.(ail
tl6ad Drralirr

Ofl Peak Perbd gAMtosPM

6 AI.{ to I AriI
Peak Period 

5 PM to ro PM

Dslribdixr Cent6r aihuis Ga.,

Bilquis Ganj

Conl,acl number For Logging Comdainl

Mr.f!,16. REV-BOS

Phdl€No. 1912

Complslm no(.€.olved wttiln 7 dayt
Mr./Ms Amil Kumar Rai

Phone No. 8406913389

Meter reader AMR-CELL

Supdy Hours (Average Daily Supply Ga!€n)

Purpos€ fury uni(poduce other end

B r aa",s BEgltr'I
Last Psyrrllt tHtll
BillMooth Arnqlnl Paid CAC Number

uln-zozl 213018 29

0

ConNnprion D.t il5 Ot PGviou. ohth.
Reading Morih ReadirE Oale

APR-2O24 O1-APrm24

MAR-2024 01n a(2O24

FEB-2024 0l.Feb-2024

4ry.m24 01JaEm24
DEC-2023 01-Dec-2023

NOV-2023 01'Nov-2023

Daily Aveiag€ of oJnent Bill 6,920.07

Daily Averag6 Unil Consumplbn(UnE) 932.16

Cash Adjudmdi D.tall
code D€scnolton

Motil€ Numt€r

Phasc Gi\,,en

Load Sandion€d

Cc,nFact Demand

Marlnum O€rnand

B.P.L. Nuntb€r

D.T-R. Code

P.F. M6t6r Consumpfion

0.97 0-00

THREE

134.0 HP

99.964 KW

64.96 Save Electricity

TotalL,nits GMC Units Billed unils
27964.86 0.00 27964.86

Amountoclall. Rt / Peb.
Eneeychee€s 1E4568.08

FPPAS charges -3409.49

Fixed Ch6rlE 28Am.0O

Elgqidty qlJty 16266.00

M#ng Charq€s 0.00

aSO lnslalrnent 0.00

Wddang/ PF Sur.hargtlncsnltve 12653.1 1

Penal CtreQ€s

Of'er / TOo R+9t / !!de€€ g.0o

Cur€o! Mo.ltl Bill 213171.48

U.P.Govtsub6ldy Amount o.oo

Sub Totd 213171.44

lnte(€sr On S€ordly Deposil C) 3715-20

CcBAdiustmenl 0.m

olher Rebeles C) 00O

Errdoyee R€bete (-) 0.m

Lod( c.edil / Load Faclor Rebate C) (0.38 ) 1854.51

Previor.rs i,lonth Oelayed paymenl SurdaQ€ 2771 0O

576146161guayshle

;m#sf.s6,$k,"
0m

Unn Cooslm€d

0.0

0.0

0.0

Rebate / SurcharcE

0.00

0.00

0.00

Enerqy

Govl.

EE

Junior Enganeer

Posl,ng Month ArnoJnt

other
Charges

Cun€r Payable Ansfit
Old Du€s / Ar7€r

Tolal Anulni Fayade On Clue Date

Due Date Lete Payrnenl &rdlarg€
Total AmqJnt Payable Alt€. Due Date

Oonl Wart for t sl Date

Exeonive Engineer

Govt.
Subsady

Other

Ndl beneficiary

Sec-{rnty Amounl Deposn€d 434152.00

Security Arnounl Pending 0.m

Punch Date Flayrler|tlate
2a-Mer2124 m-Mef-m24

Rsading Urils Co.BUm€d

6aq852 24572

611281 212fa
qo12 91s06
519506 3)570
519936 229,go

49696 219'82-

210373.00

2216fi O

221650.00

210373.00

5400.00

2157t3.OO

Blling System: NGB R€po.l 1.1.7 | Sat Jun O1 14:27:55 IST 2024 | v15 S€al€d Peyabl€ ArEllnl R€c€ipl

Madrye Prad€sh ,Uadhta Ksh€rra Vidyd Vtt'sn Cdnpany Ltd bhopol :El€dicity EliltPagG

OEM Sehore

Brllt\.lonh MAY-a24 ElillNumb€r MAY24N005865947

rvRs N2165021679

Service Number BOS51 -1-2165021679
Cuslorners Name M,5 JAISHRI GAYATRI FOOO PRODUCTIO.

Eill Paynenl last Dale

Vla Cheque

12 )rn-2o24

Total BillAmount On Due Date 210373.00

Total Amount Payable After Due Date 215773.00

ert

P

A
!

Via Cash

12-Jfi-2O21

LV4

Sealed Payeble Amount Receipl

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
GST No. 23MDCM6799G2Z4 CIN No. U4010SMP2m2SGC0151 19 0/l/holly Owncd by Govt. of M.P.)

NISHTHA PAfIISHAR GOVII{DPURA BHOPA! Call C.nlre No.-1912 htF/porlrl.mpq.ld
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-tvRs
Clvisi,l NafiE

Service Number

BillNumbor

Ad*t!.

Emdoyee Number

Meter S€ial No

Curenl Read Oale

Reading T)pe

N2165021670 Localion Code

O&M Sehore

aQs51 -1-2155021579

JUN24N005602174 Erlr Oale

M/S JAISIIRI GAYATRI FOOO PROOUCTP..

PIPALIYA MEERA P, P

[,lobile Number

2 Ptuse G'ven

HP1368756O Lr€d Sancooned

01^Jun-2024 Ccnlracl Demand

NORMA Maximum Demand

2q1846 :I !R8A!l

2G,JurL202a

9r-356
THREE

134.0 HP

99_964 K\ /

63.56

Feedercode 206O1050m104144

cunenr Rsadins SEFtR,L9f,."oi"g

OaM Sehore

BillMor r JUN-2024 BillNumber

rvRS N2165021679

ServiceNumber BQS51 -1 -2165021679
CustorEisName M/SJAISHRIGAYATRIFooOPROOUCTIO

B ' Paymenl lasl Dale

Via Cheque

0UJul2924

Total BillAmount On Due Date 437845.00

Total Amount Payable After Due Oate 443318.90

g.P.L. Numb€r

D T.R. Co.b

M.F. P.F. l\,l6le. Consumpton

5761461619lJayshr€

;ft{t{cfs,Yr{e, Total uniG GMC Urrits ailbd U'rils

S€aled Payable tumunl R€€€iPt

*

6S557317 667817.11 1 0.95 2775s.6 0.m 277$.6 0m 27755'06

Too ootlll Amounl D.t ll. Rt i Pcs'

tt€3d Ou.ato.r Uni Cmsum€d Rebats i Sudla.g6 ---- En€Ay Chs,EG 14319O'm

Ofl Pesa Pe.bd gaMtosPM 9611.46 -1m87.m ry reelS Ctta,ges 8897.12

6AtlitoIAM 310.24 4370.m Fircd Che€s 28Em 00
Fcak Perin 

s pM to 10 pM 5889.33 Tn4.N c-a e,".oi.i y ar,y 17286 0o

o{.Elribulbn C€rn€r Balqub Gsni Melering clErlgs 00o

Ellquts Ganj ASD lnstaknent o-oo

Conracl number For Logging Complainl Cm weuing/ PF Su.ciargerncentve -9604.36

Mr.firs. REV_BOS Ju r Elin€o. Penal O|aA€a

Ptlon€ tlo. 1912 - 
Ofid /TqqBob6t6 /suftiaryo -5€.00

Co. platun hoa r!.ohrld wt rin7daF Cuned Md'h Bii 22ao25'76

Mr./lvs Amfl Kumar Rai EE 
"ffi 

U.e.c"'as.l!sray l-"um o oo

Phone No. 8406913389 Sub Totel 2Z8i25'76

Meter rade. AMR-CELL lnterest Oi S€'urity Deposit t) 117227

Supdy Hours (Ave€ge Deily Supply Given) Nm benef€iary CCB Adiuslrn€nt 0'0o

Puece Dsry un(prodw€ olher end Seqmry arnolrnl DepGlt€d 43'1152.00 d|.r Olher Rebst€s (_) 0'00

Bi[ 8asis Rndlffilt secudtv Amount Pending 0.m R.b;! Emplove€ Rebale C) 0m
Lod( Cr€dl / Load Fa.ro. Re&le (') (0.37 ) 1710.37L.nPay nt D€tril

S Uonth Amornt paid cAc Numbor . Punci Date Flarrncrlt Oate Previorrs ircnfn Dela!,ed paym€nl surdaae m3o 00

MAy-t24. 221650 3 3Gl\ray_m21 27+t6y-m24 Current paysbte Arno(,rt 227472-m

3 old Dles / An€r 210373'0

Con$mplion D.ttils Ot Prtvioo. llo.rlh. A'hoJnt recbved o'00

Reiding Mo,fi Reeding oale Reading Units cglsumcd Tol, Anlgml Payable on oue Date 1378.5m

MA\-2O24 OtMaY2O24 667817 279fE Due Daie Laie Payrn€rt &rcharg€ 5rB'00

lflR-m2| o1-Nx-m24 639852 2A572 TotalAiylounr Pe)6ble Aier Due Date {,{il31a.O0

MAEa0?4 Oll'.ta!2o24 611281 27ry Ddrt wan for Lat Dat€

FE&2021 o1+*m24 5f4o12 }.5m Eteo-iive ErBineet

JAN-z)z. 01-Jac2O24 5495m 29570

oec-2o23 01-oec-2023 519336 22990

Daily Avera0e of qJlrent Elill 7,252-97

Dally Av€rage Unll Consumplbn(Unjls) 895.36

Ca.hAdrt6tl|€ Oetall

Code D€scription Posting Month ArIlollnl

Billing System: NGA Report 1.1.7 | Thu Jun 27 18:28:15lST 20241v15

Madhya Pradssh Madhya Kst€lra vidytn \4ran Cornpeny Ltd. bhopal :Eleclricitv Ell:Pag€

.r0N24N005602174

Vla Cash

O')ut-m21

LV4

Se3led Payabl€ Atnarnt Receipt

!

' 
,/-,-n Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
*- GST No. 23AADC[r6799G22! CINNo.t l0l CrgMPzm2SGCOl51 '9 (lrVholly Owrcd by Govr. of M.P.)
a*. MsltTlta paRtsHAR Govlt{DpuRA BSoPAL csll ccrllI! No.-tgt2 hr@:/rpo.t l.mpc:.in,

old S€flica Nurber €Gssl -l -2165021679

Tsrii CBr LV4 I LV4.IA l
yon(l JUN-2024

Unils consumed 27,756.06

aifloernand 228025.76

Total Bill Arrcunt On Due Date (ln Rs.) 4374il5.00

Bil Paynetn lasl Dale

Ma Cheque Vra Cash

05.Jul-2024 05.rul-2024

Save Electricity

Page 38 of 92



':--.-;-;:F'
CPCB

Central Pollution Control Board
Rcgional Directorate (Ccntral)

"Pa rivesh Bhau an "
Parl,avaran Parisar, E-5, Arera Colony, Bh

EPA Recognised Lab
Tcst Report : Waste Water (Physico Chemical P

illlsrERCoPY---E/Ww

t

oP rJqB ltc.,-,

CUSTCMER COPY

Project Nanle NCTCase OA No. I l/202{ Tcsl Report No. \\'w/2,1-25l86

Nallah near Gayatri Food Product Pvt.
Ltd. - Upstream

Requisition No. t.l0Sanrplc Dcscription

Drlr oI srnrplc collcction 24.07.2024 Ilrte 25.07 .2024

Da(c of sample receipt 24.07.2024 T] pe of sample Crab

Da(e of analysis 24.07.2024 Sanlple collected by
Dr. R C Verma, Sh. R Bandewar.
Sh. JJ Ram

S.No Pa rtmeters tlnit llesull l\le t hod
.,C

I Temperature

2 Odour

-l Appearance

.l Co lou r Pt-Co Scale APHA, 2I2O.B

APHA 45OO-CI.BResidual Chlorine mq/L

mg/L APtrA ,1500-O-C6 Dissolved Oxygen

pll pll unit 7.2 APHA. {5OOH+B7

ti Specific Conductiviry.- pnrhorcm API{A 25 IO B

AP}IA 25{O D9 Suspended Solids mg/L

InglL 312 APITA 25{O CIO Total Dissol!cd Solids

mg/L APIIA 2540 Btl Total Solids

Fixcd Dissolved Solid mg/L APIIA 2540 Etl
APHA, 5220 Bt3 CoI) mg/L

IS 3025, r 993ll BOD (3 days, 27"C) mg/L

nrg/L ll APHA.45OO-CL.Bt5 Chlo ride

mg/L APHA 2320.Bl6 Total Alkalinit_Y

API]A 2340-CT. Hardness (as CaCO:) mg/L11

mg/L APHA 3500-Ca-Bt Ca Hardness (as CaCO.)

mg/L APHA 3500-Mg-BI9 Mg Hardness (as CaCOI)

nl8/L APItA 5520-l)20 Oil & Grease

APHA 4500-Norg-CTotal Kjehdal Nitrogen mg/L2t

APHA. 2I3O-B22 Turbidity N.T.U

mg/L APIIA 45OO-P-D2l Phosphate (as P)

mg/L APHA 4500-SOr-E2"1 Sulphate (as SO!)

APHA 45OO-NH1-FAmmo. Nitrogen (as NH1) mg/L25

mg/L APHA 4500-NOr-B26 Nitrite Nitrogen (as NOr)

mg/L APHA 4500-NOiB27 Nitrate Nitrogen (as NOr)

APHA ,I5OO-F-Dmg/LI8 Fluoride (as F)

APHA 3500-Na-BSodium (as Na) mg/L29

APIlA 3500-K-Bmg/Li0 Potassium (as K)
APIIA 3500-Cr BChromium (as Cr-") mg/L]I
APHA 45OO.B-Cmg/L32 Boron (as B)

API IA 9221-llMPN/ I00rnl3l
APIIA 922I .BMPNi l00nrlrl Total Coliform

7o Survival APIIA 89I0 A-C35 Bioassay Test

36

37

t8

fr,
Prepar.d(: I ahorilon I I

lt

1

Au aited

Faecal Colilbrm

I

)

Annexure-7
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Celltral Pollution Control Board
Regional Directorate (Central)

"Parivesh Bhawan"
Paryavaran Parisar, E-5, Arera Colony, Bho

EPA Recognised Lab
Test Report: Waste Water (Physico Chemical Pa

CUSTOI,IER COPY

t,A sr E R copy -...I*-t10.-u/.I1-9.i...

FOF l-A8 llc.-.....

\----.-
_.t---.'.:q!7

GPCB
p

NGT C'ase OA No. I l/202J Test Rcport No. ww/2.1-25187Proiect Name

Requisition No. lJ0Open Well of Pipariya Mira
Downstream of VillageSample l)escription

l)atc 25.07.202424.07 .2024Date of sample collection
G rabType of sample21.07 .2024Drte of samplc receipt
Dr. R C Verma, Sh. R Bandewar,24.07.2024 Samplc collccted byDete of analvsis

lUcthodUnit llesullS.No Pt rameters

"cI Temperature

l Odour

Appearance

APHA. 2I20-BPt-Co ScalcColour.1

APHA 45OO.CI-Bmg/Li Residual Chlorine
APHA 45OO-O-Cmg/L0 Dissolved Oxygen

APHA. "I5OOH+B6.rJpll unit1 ptl
APHA 25IO Bpmho/cnrll Specific Conductivity
APHA 25{O Dng/L JSuspended Solids
APHA 25.10 Cmg/L 612Total Dissolved Solidst0
APHA 2540 Bmg/Ltl Total Solids

APHA 2540 Emg/LI2 Fixed Dissolved Solid

APHA. 5220 Bmg/L 3ll (oD
ts 3025. 1993mg/L A$ aitcdBOD (3 days, 27"C)ll

.ll APHA,4500-CLllmg/Lt5 Chloridc
APHA 2320-Bmg/Ll6 Total Alkalinity
APIIA 2340-Cmg/Lt1 T. Hardness (as CaCO.,)

APHA 3500-Ca-Brng,'LCa Hardness (as CaCOI)l8
APHA 3500-Mg-Bmg/LMg Hardness (as CaCOi)l9
APHA 5520-Dmg/L20 Oil & (ireasc

APHA 4500-Norg-Cmg/Lll Total Kjehdal Nitrogen
APHA.2I3O.BN.T.UTurbidity22

mg/LPhosphate (as P)21
APHA 4500-SO4-Emg/L)1 Sulphate (as SOa)

APHA 4500-NHr-Fmg/Ll5 Ammo. Nitrogen (as NHr)
APHA 4500-NOr-Bmg/L26 Nitrite Nitrogen (as No,)
APHA 45OO-NOIBmg/LNitrate Nitrogen (as NOr)27

APITA 45(X)-F-Dmq/L28 Fluoride (as F)

APHA 3500-Na-Bmg/L29 Sodium (as Na)

APHA 3500-K-Bmg/L.t0 Potassium (as K)
APHA 3500-Cr Bmg/L.ll Chromium (as Cr'6)
APHA,1500-B-Cmg/LBoron (as B)32
APHA 922I -EMPN/l00mll3 Faecal Coliforrn
APHA 922 I .BMPN/l00mlTotal Colifomrrl
APHA 89IO A-C9'o Survival35 Bioassay Test

,.t 6

3'.7

18

b
Prepared by:

ftftra aqn fiTdrMilind Kumar Nlmje

iina:+-rq;'+s c{q qd s{fit ffitl
Scientistfc'Lab He;d & Govornment Analysl I
*ffq fi-isn-crq/ Regional oirectorate-;h 

s<'t"I Err"I drd.qlqr€ 0 q )

c6nl alPolluiion Conl,ol 6oard.Bhopa I ( M ' P') l-aboralory llcad

APHA 45()O-P-D
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cFsn

Ccrltral Pollution Control Board
Regional Directorate (Ccntral)

"l'arir'esh Bhawan"
Paryavaran Parisar, E-5, Arera Colont, Bhopal

EPA Recognised Lab
Test Report: Waste Water (Physico Chemical Paramete

CUSTOMER CCPY \ ---...-

M A sT ER c oPf LLA-B/.Q.9/IB.:Q?.-..--..

OPY FOR I,AB Ii

frff< o.qn firdrMilind Kumar Nimie
t rt6-:T , q qqq qq Fr+ro rq{rdqfi
Scienlisl.'C' Lab Haid & Govsrnm6nt Anatyst
ffiq Fi.AYTErq/ negionat Oirectora16
Aatrl eqryrr Fqrq a',Y.x\-66 1qo,

Central Follutron Conrrgl Eogrd,Bhopat (M.P.)

NGT Casc OA No. I I/202{ Test RcpoIt No ww2J-25/8tiProject Name

ll,equisition No. t,l0Sanr plc l)escrip(ion
Nallah near Pipariya Mira Downslream
of lndustry

24.07 .2021 Dt 1r 25.0'7 .2024Datc of sanlplc collection

Cirab)1.01 .2021 T1 pc of sampleDate of samplc receipt

Sample collected by Dr. R C Venna. Sh. R Bandcwar.24.07 .2024Date of analvsis

MethodPr ramclers Lln it RestlllS.No.

"cI Temperature

2. Odour

Appearance

API]A, 2I 2O-BPt-Co Scalct Colour

mg/L APHA 45OO.CI.BResidual Chkrrine

APIIA 4500-O-Cmg/L6 Dissolved Oxygen

APHA, {50011+l}pH unit 7.67 pll
APIIA 25I( T]Specific Conductivity pnrho/cnrIt

t2 APHA 25.10 DSuspended Solids rlng/L9

mg/L 381 APHA 25]O Cl0 Total Dissohcd Solids

APHA 25.10 Bmg/LII Tolal Solids

APHA 2540 Emg/Lll ljixed Dissolved Solid

29 APltA, 5220 BCoD rn g/Ll.l
ts 3025. 1993nrg/L A\\ aitrdt4 IiOD (3 days,27'C)
APHA.45OO-CL.BmglL 2ltl5 C hloridc
APHA 2320.8mg/LI6 Total Alkalinity
APHA 2340-CT. Hardness (as CaCOr) mg/Ll1
APIIA 3500-Ca-Bmg/Ll8
APHA 3500-Mg-Bmg&l9 Mg Hardness (as CaCOI)

APHA 5520.Dmg/L20 Oil & Grease

APHA 4500-Norg-CTotal Kjehdal Nitrogen mg/Lll
API IA. 2 IJ()-BN,T.U'I urbiditv22

APHA 45OO-P-Dmg/L23 Phosphate (as P)

APHA 4500-SO{-ESulphate (as SOa) mg/L24

APHA 4500-NI"t:-FAmmo. Nitrogen (as NH3) nrg/L25

APITA 4500-NOr-Bm8/L26 Nitrite Nitrogen (as NO,)
APHA 45OO.N01Bmg/L27 Nitrate Nitrogcn (as NOr)

APHA 45OO-F.DFluoride (as F) mg/L28

APIIA 3500-Na-l]rnoll.Sodium (as Na)29

APHA 35OO.K-Bmg/L_.i 0 Potassium (as K)

APtIA 3500-Cr BChromium (as Cr*6) mg/Llt
APHA 45OO.B.Cmg/L32 Boron (as B)

MPN/l00rnl APHA 922I.EFaecal Coliform33

APHA 9221-BMPN/l00nrltl Total Colifornt
APHA 89IO A-CYo Survivall5 Bioassay Test

l6
37

l8

Preparcrl br Laboraton llcad

Ca Hardness (as CaCO3)

b
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GPGB

Central Pollution Control Board
Regionnl I)irectoratc (Ccntral)

"l'tllivcsh Blra$ a n "
Itaryavaran I,arisar, E-5, Arera Colonl, Bhopal

EPA Recogniscd Lah
Test Report i Wastc Water (Phr sico Chemical I'aramct

CUSTOIIER COPY

$.4ASTER ccPY E/rary@+n#"""'

OPY FOR LAB IIC

1B'l

Project Nanre NCT Case OA No. I l/202{ T(sl Rrport No. WW/2{-25l1,19

Sample Description Nall:lh hackYard Ilpstrcam of lnduslrl Requisition No. ll0

l)ate of sanrplc collection 24.07.2024 Ditc 25.07 .2024

Date of sample receipt 24.07.2024 T1'pe of sample Grab

Date ofanallsis 24.07.2024 Sam ple collected b) Dr. R C Verma, Sh. R Bandewar,

S.No. I'r-nmelcr\ l- in it Ilcsull Mclhod
'l'emperaturc .,C

l Odour

Appearance

l Colour Pt-Co Scale API.IA. 2 | 20-B

5 Residual Chlorine mg/L APHA 45OO-CI.B

6 Dissolved Oxygen mg/L APHA 45OO-O-C

1 pll pH unit 1.2 APHA.l5OOH+B

s Specific Conductivity pmho/cm APHA 25 IO B

I Suspendcd Solids mg/L 32 APHA 25.10 D

t0 Total Dissolved Solids mg/l- 52ll APHA 25.10 C

II Total Solids mg/L APIIA 2540 B

t2 Fixed Dissolved Solid nlg/L APHA 2540 E

t3 ('oD mg/L I.l

t1 BOD (3 days, 27"C) mg/L A$ aited IS 3025, 1993

l5 ( hloridc mg/L ll APttA.4500-cL-B

l6 Total Alkalinity mg/L APIIA 2J20-B

t1 T. Hardness (as CaCOr) mg/L APHA 2340-C

Ca [lardness (as CaCOI) mg/L APHA 3500-Ca-B

I9 Mg Hardness (as CaCOr) mg/L APIIA 3500-Mc-B

20 Oil & Crease meL ').. I APIrA 5520-D

2l Total Kjehdal Nitrogen mg/L APHA 4500-Norg-C
,,')

l'Lrrbid itr N.T.U APHA. 2I 3O-B

Phosphate (as P) mglL APHA 45OO-P.D

21 Sulphate (as SO1) mg/L APHA 45oo-SO4-E

25 Ammo. Nitrogen (as NHr) mg/t- APHA 4500-NHr-F

26 Nitrite Nitrogen (as NOr) mg/L APHA 45OO.NO,-B

27 Nitrate Nitrogen (as NOl) mg/L APHA 4500-NOrB

Fluoride (as F) mg/L APrlA 4500-F-D

29 Sodium (as Na) mg/L APIIA 3500-Na-B

_.t 0 I)otassiurn (as K) mg/L API]A 35OO.K.B

. Chronrium (as Cr'6) mg/L APHA 3500-Cr B

32 lloron (as B) mq/l- APt-lA 4500-B-C

l_l Faecal Coliform MPN l00ntl API]A 922I.8

34 Total Coliform MPN/l00ml APIIA 922I -B

i5 Bioassav Test 7o Survival API IA 89IO A-C

-.i 6

31

18

#
Prcpared h\-

_frkc arR frTduMitind Kumar Nimie
tr'fr6- -T',Sq q5q qq F{fitr ffiG
Scientist. C'Lab H€-aC & Government Analystffia ftAvraq/, Regtonat oi.ectorars

{iaq q-{cEr ft{rzlq ctddqrs (}r c.)
Central Pollution Controt Bosrd,Bhopat (M.p,)

I

APIIA.5220 I}

l8

23
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To

FORM _ I
(See Rule 7)

Notice of intention to have sample analysed

SW Ar,!"i+ Ku.Kl^b4 ,..P.i-:&.t:
ttl /s J
Viu: (iP-

Cr at*a[; nrd 8-Jx"6 Arl'tta '

fh e'c//'e\

t4iS1- * t/-s-,"e Ur'f:)

Take this notice that it is intended to have analysed the sample of
OQr,or. J u.,a&a- tDra-r'-,)...U-t" c!>i yt ealt- 4z

1o aNeU Oowt-Q€t^, uJ'>'l- NQ
x-tu, 1

\ I hW.A,/*r&_)
which have been taken today, the

+ Specify the place where the sample is taken.

Seal '.

Date :

q 1
{Fry

Mtana
,/ 5ci.^tin{

++r

p.Vl2*%..... .. Day of .........:............. 20 from

w s...l*.f,!* 9*:t *-.*r* . H M..evl: L l€l ,

(Name and designation of the person who takes the sample)

ot. ttA ;;'-'nea)v m P lo{tu'

a>. e?b w-u "l* P" f^'-*it ^fffr,
D9. Dls *,ai- ad (ti d*i*\rffi

oL{. ufs dto;,. in lettatf-.4L Y
tS Ja.,..fftantf

"/r

Irofal Or..ctor.to (C.}rr.J
afr rqot' turrl1 zti

C.irarll 2rlltniorr Crmr.l lor.i
irrqlF / Bhopa

Pr

el

p2-Y

iEf.I,
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II. 

III. 
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O072024 210 
2317432,712965 
AMtude 451m 
BAFG-OVW Pipalie Mra Bhaganpire 466001 

10 07 2024 1747 
2316792 7.13863 
Alttude 462n 
5480-454, Pipeiya Mia 466001 

10.07.20 
2317441*71 

100/202472 
23 16766, 77 13805 

AMüde 47óm 

Plpalya tAra 46FDO 

fais 10.07.2024 
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00202 1208 

tiude 463m 

10.07.2024 17:17 

23.16789, 77.13864 
Altitude: 462m 
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To, 

FORM XII 

(See Rule34) 

REGIONAL OFFICE, 

ParyawaranParisar, E-5, Arera Colony, Bhopal (M.P) 

Phone No. -0755-2466392 E-mail :- romppcb_bpl@rediffmail.com 

Sro. 

M.P. POLLUTION CONTROL. BOARD, 

Take notice that it is intended to have analysed the sample ofWater/Sevwage effluent/trade vwhich is 

.2024 fiom (1) 

(1) 

NOTICE OF INTENTION TO HAVE SAMPLE ANALYZED 

Mls..Jgshea.ayabn 
Poad'k. 2t.lta. ln. pipl'ymeeg 

being taken today the...10... day o.J4ly. 
antreahed. ndushia<.ffseat..me..Jaykhse 

-Jayeha. fsadi put:Ltd..at.kil.pijalys mec.i.fod 
-dicheg.n..M9t.by.agaicalkecx.Land.st.. kelt.bln 

Kd poo 

neSelaehdt.sshat.uti..is.lesding..taund.te 

ar by allol, ond Msin mto nja watcy 
9ahenn 

Nane aut desigraion of the 

1o/24 

Who take_ the 

RoM P-cb. Bhof 

Here specify the stream, well, plant, vesscl or placeform where the Sample is taken, 
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Annexure- 11 

Photographs taken during Field Visit by CPCB Team on 24.7.2024 

 

  

Front gate of the Industry Full view of the industry 

 
 

 
 

View of the Old ETP 

 
 

 
 

 
 

Coal storage near the boiler area Boiler ash dumped near boiler house 
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Drums of milk fat kept with used oil empty drums 

 

Pipeline for sending effluent to new ETP and one pipeline for return treated water 

 
Accumulated effluent on agri land 
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Accumulated water was observed with black and green algal growth and semi dried white solids  

  
Water Sampling conducted at 4 locations on 24.7.2024  
 
 

 

 

Dug well near Pipaliya Mira village Sampling u/s of the drain behind the industry 
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Legal sample handed over to occupier representative 
 

 
 

View of New ETP View of non-operational ETP inlet flow meter 

 showing cumulative totaliser reading "0"
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 (h) 
(i) 
(j) 

"Chairman" means the Chairman of the State Board; 
"State Board Laboratory" means a laboratory established or recognised 
as such under sub-section (2) of Section 17; 
"State Water Laboratory" means a laboratory established or specified as 
such under sub-section (1) of Section 52; 
"Form" means a form set out in Schedule I; 
"Member" means a member of the State Board and includes the 
Chairman thereof; 
"Member-Secretary" means the Member-Secretary of the State Board; 
 
"Section" means a section of the Act; 
"Schedule" means a schedule appended to these rules; 
"Year" means the financial year commencing on the first day of April. 

 
 
           CHAPTER II - TERMS AND CONDITIONS OF SERVICE OF THE 
 MEMBERS OF THE STATE BOARD AND OF COMMITTEES OF 
 STATE BOARD 

3. Salaries, allowances and other conditions of service of the Chairman. - (I) 
The terms and conditions of service of the Chairman including the scales of pay and
allowances payable to him shall be such as may be specified in his order of appoint
payable and in the absence of being so specified, such terms and conditions shall be1s far 
as may be, the same as are applicable the Head of 

Water (Prevention & Control of Pollution)  
 (Madhya Pradesh) Rules 1975

Bhopal, the 8th December 1975
 

No. 3816:-XXXIII.- In exercise of the powers conferred by section 64 
of the Water (Prevention and Control of Pollution) Act, 1974 (No.6 of 1974), 
the 'State Government, after consuitation with the State Board for the Preven 
- tion and Control of Water Pollution, hereby makes the following rules, 

namely:- .. 

 

CHAPTER I - PRELIMINARY 
1. Short title and commencement. - (1) These rules may be called the 

Water (Prevention and Control of Madhya Pradesh Pollution) Rules, 1975. 
(2) They shall come into force on the date of their publication in the "Madhya 

Pradesh Gazette." 
 2. Definitions.- In these rules, unless the context otherwise requires, 

(a)       "Act" means the Water (Prevention and Control of Pollution) Act, 
                               1974 (No. ,6 of 1974); 

(b) 
(c) 

(d) 

(e) 
(f) 

(g) 

Annexure-12
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Department of the State Government of corresponding Status. 

(2) Notwithstanding anything contained in sub-rule (I)-where a Government 
servant is appointed as Chairman, the terms and conditions of his service shall be such 
as may be specified by the State Government from time to time. 

(3) The Chairman of the Board shall be entitled to travel by Air or Air-
conditioned First Class compartment of railway and he shall be entitled to the actual 
lodging charges in addition to daily allowances subject to the such actual lodging 
expenditure limited to rupees 75 per day. 

"4 (1) 'Appointment Salaries, Allowances and other conditions of Member 
Secretary :- The terms and conditions of service of the Member Secretary, including 
the scales of pay and allowances payable to him shall be 
such as may be specified in his order of appointment and in the absence of . being so 
specified, such terms and conditions shall be so far as may be, the same are applicable to a 
grade-I officer of corresponding status of the State Government. 

(2) The State Government may also appoint an officer on deputation from Public 
Health Engineering Department or any other Technical Department or Institution, who 
possess the qualifications prescribed in clause (1) of 
sub-section (2) of Section 4 of the Water (Prevention and Control of Pollution) Act. 
1974. (No.6 of 1974). The terms and conditions of services including the scale of pay 
and allowances payable to the Member Secretary will be the same as in his Parent 
Department or Institution; and he will be entitled to get deputation allowances as per 
Government Rules. 

(3) The Member Secretary of the Board shall be entitled to the actual lodging 
charges in addition to daily allowance subject to such actual lodging expenditure limited 
to Rs. 50/- per day." 

5. Terms and Conditions of service of members of the State Board.- Non-
official members of the State Board shall be paid an allowance of Rupees 25 per day for 
each day of the actual meeting of the State Board. 

(2) Non official members shall be paid I st class railway fares both ways for the 
railway journey undel1aken by them for attending any of the Board's meeting from the 
normal place of their residence to the place of meeting. 
 (3) In case of journey by means of communication other than rail, thefare shall be 
limited to the amount as given in sub-clause (2). 
 (4) In respect of journeys for places not connected by rail he shall be eligible for 
actual bus fares plus 5 paise per km. to the nearest rail head. 

(5) Non-official members, who are entitled to travelling allowance shall also be 
paid incidental charges at rupees 15/- for each journey to cover expenses of transport 
from the" residence at the headquarters to the bus stand / railway station or vice versa, 
porter charges, reservation, charges etc. for 

I. Substituted vide notification No. F-12-145-32-97, dated 19 May, 1995. 
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departure from the headquarters and for arrival back to the headquarters. No incidental 
charges shall be paid for expenses that may be incurred for similar purpose at piaces of 
halts during the tour. Provided that in case a Member of the Legislative Assembly who is 
also a member of the State Board, the said daily and travelling allowances and incidental 
charges will be admissible when the Assembly is not in session and on production of 
certificate by the member that he has not drawn any such allowance for the same journey 
and halts from  any other Government source or any other body. 

 (6) Government official members shall be governed by the Government 
 T.A. and D.A. Rules as applicable to them. 

                   6. Fees and allowances to be paid to such members of a committee of 
 the State Board as are not members of the Board under sub-section (3) of 

Section. 9.- A member of the committee of the State shall be paid in respect of meetings 
of the committee traveling and daily allowance if he is a nonofficial, at the rates specified 
in rule 5, as if he were a member of the State Board and, if a Government servant. at 
rates, admissible under the relevant rules for Government servants. 

CHAPTER III - POWERS AND DUTIES OF THE CHAIRMAN AND MEMBER-
SECRETARY AND APPOINTMENTS OF OFFICERS AND EMPLOYEES 

 7. Powers and duties of the Chairman. - (1) The chairman shall have 
overall control over the day-to-day activities of the State Board. 
 (2) (i) The Chairman may undertake tours within India for carrying out 
the functions of the State Board: 

Provided that he shall keep the State Government through the Secretary to 
Government, Madhya Pradesh Town and Country Planning Department and the State 
Board informed of his tours. 
 (ii) The Chairman may, with the prior approval of the State Government 
visit any country outside India. 

(3) The Chairman shall have full powers to make appointment. promotion. 
confirmation and termination of services of the officers and the employees of the Board. 

 (4) The Chairman shall exercise other financial and administrative 
powers as detailed in annexure appended to these rules. 

8. Creation and abolition of posts.- The State Board may create such posts as it 
considers necessary for the efficient performance of its functions and may abolish any 
post, so created: 

Provided that for the creation of. and appointments to. posts, the maximum of the 
scale of which is above Rs. 1500 per month the State Board shall obtain prior sanction of 
the State Government. 
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9. Powers and duties of the Member Secretary.- The Member Secretary shall be 
subordinate to the Chairman and shall, subject to the control of Chairman, exercise the 
following powers, namely: 

(1)  The Member-Secretary shall have full powers in matters of promotion, 
confirmation, transfer and termination of services of Class III and Class IV 
employees of the Board: 

Provided such persons shall have the right of appeal against the orders of the 
Member-Secretary, to the Chairman in disciplinary action cases; Where the 
disciplinary action has been ordered by the Chairman, the appellate authority 
shall be the State Governments in respect of Class I and Class II officers of the 
Board. 

(2)    The Member-Secretary shall be in charge of all the confidential papers of the 
Board   and shall be responsible for preserving them. 

(3)     The Member-Secretary shall make all arrangements for holding meetings of the 
State Board and meetings of the State Board and  meeting of the Committees 
constituted by the State Board. 

(4)    All orders or instructions to be issued by the State Board shall be over the 
signature of the Member-Secretary or of any other officer authorised in this 
behalf by the Chairman. 

(5)     The Member-Secretary shall authurise, sanction or pass all pay- ments against 
allotment made or estimates sanctioned. 

(6)     The Member-Secretary shall exercise other financial and adminis trative powers 
          as detailed in annexure appended to these rules. 
(7) The Member-Secretary shall exercise such other powers and perform such other 

 functions  as may be delegated to him, from time to time either by the Board or 
by the Chairman. 

10. Recruitment of Staff- (I) Recruitment to all posts under the 
Board shall be made :- 

(a) by direct recruitment or 
(b) by promotion or 
(c) by te-employment of retired Government servants when 

 ever found necessary. 
(2) Recruitment to all posts under the Board shall ordinarily be made subject to 

fulfilment of such standards as may be laid down for posts of corresponding status under the 
state Government from time to time. 

11. Scales of pay, Allowances and T.A. and Daily Allowance, leave etc. :- (1) 
Scales of pay for the posts mentioned in column (1) of the table below shall be those as are 
specified in the corresponding entries in column (2) of the said table. 
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(a) 

(b) 
(c) 
(d) 
(e) 
(f) 
(g) 

(a) 
(b) 
(c) 

(a) 
(b) 
(c) 

(d) 
(e) 
(g) 

(h) 
(i) 

(a) 
(b) 

(a) 
(d) 
(e) 
(f) 

(g) 
(h) 

FOR  STATE BOARD OFFICE 
Name of Post       Scale of Pay
       (I)                 (2) 
                  Rs. 

    CLASS I POSTS
 Chief Chemist  680-1150

CLASS II POSTS 
Asstt. Secretary 500-900 
Accounts Officer 500-900 
Asstt. Engineer (Civil) 425-900 
Asstt. Engineer (Chemical) 425-900 
Publi_ Relations-cum-Statistical Officer     425-900 
Part time Legal Adviser 250 P.M.

CLASS III POSTS (NON-MINISTERIAL) 
Junior Chemists 280-480 
Sub Engineers 280-480 
Tracers 169-300 

CLASS III MINISTERIAL 
Office Superintendent 
Accountant Accounts 
Clerk 

Upper Division Clerk 
Lower Division Clerk 
Stenographer 
Steno- Typist 

350-600 
280-480 
195-330 
(UDC Scale) 
195-330 
169-300 
280-480 
169-300 
with special 
pay of Rs. 40 p.m. 

CLASS IV POSTS
Peons      125-150  
Chowkidar     125-150 
 STAFF FOR FIELD OFFICE 

CLASS I POSTS  
Superintending Engineer     
Executive Engineer 
 CLASS II POSTS 
Assistant Engineer     425-900 

CLASS III -  NON-MINISTERIAL  
Sub-Engineer                                                  280-480  
Draftsman                 280-480  
Tracer      169-300 

CLASS III - MINISTERIAL  
Office-Superintendent                 280--180  
Accountant                  280--180 

  1100-1500
 680-1 ]50
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(1 ) (2) 

Rs. 
195-330 
169-300 
169-300 
with special 
pay of Rs. 40 p.m.

(i) 
(j) 
(k) 

Upper Division Clerks  
Lower Division Clerks/Typist 
Steno- Typist 

(I) 
(m) 

CLASS IV 
Peons                125-150  
Chowkidar                            125-150 
 STAFF FOR CENTRAL ENVIRONMENT 

CLASS I POSTS  
Superintending Engineer  
Senior Scientists 

(a) 
(b) 

1100-1500   
680-1150 

(c) 
CLASS II POSTS 

Scientists                425-900
CLASS III- NON MINISTERIAL 

Junior Scientists 350-650
Chemists               280-480
Tracers 169-300

(d) 
(e) 
(f) 

CLASS III-MINISTERIAL  
Superintendent 
Accountant 
Upper Division Clerk 
Lower Division Clerk/Typist 

CLASS IV 
 (k) Laboratory Attendants. 125-150 
 (I) Peons 125-150 

(2) The employees of the State Board shall be entitled to dearness allowance, 
city compensatory allowance. house rent allowance, conveyance allowance, 
travelling allowance and daily allowance at the rates as are applicable to the 
Government employees in the post carrying corresponding scales of pay. 

(g) 
(h) 
(i) 
(j) 

280-480 
280-480   
95-330 
169-300 

(3) The employees of State Board shall be governed by the leave rule 
applicable to Government employees. 
(4) For purposes of reimbursement of medical expenses and grant of 
loans and advances etc. employees of the State Board shall be governed 
by the rules as area applicable to Government employees. 

 (5) The employees of the State Board shall be governed by the same 
rules in respect of scales of pay. etc. as are prescribed by the State 
Government 
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for its employees of corresponding status. 
  (6) Class I and Class" Officers of the State Board shall get the actual lodging 

charges. in addition to daily allowance while on tour limited to Rs..25/- and Rs. 
15/- per day respectively. 
 12. Powers of the Board.- The Board shall exercise  powers in respect 
of other items as given in the Annexure appended to these rules. 

CHAPTER IV - TEMPORARY ASSOCIATION OF PERSONS WITH 
STATE BOARD 

13. Manner and purpose of association of persons with State Board.-
(1) The State Board may invite any person, whose assistance or advice it 
considers useful to obtain in performing any of its functions, to participate in 
the deliberations if any of its meetings. 

(2) If the person associated with the Board under sub-rule (1) happens to 
be a non-official. he shall be entitled to get allowance of Rupees 25/- per day 
for each day of actual meeting of the State Board in which he is so associated. 

(3) If such person is non-resident in Bhopal, he shall be entitled to 
travelling allowance at the rates specified under sub-rule (2) to (6) under Rule 5.

(4) Notwithstanding anything in sub-rules (2) and (3), if such person is a 
Government servant or an employee of any other organisation he shall be 
entitled to travelling and daily allowance only at the rates admissible under the 
relevant rutes applicable to him. . 

CHAPTER V - CONSULTING ENGINEER 

14. Appointment of consulting engineer. - For the purpose of assisting 
the State Board in the performance of its functions, the State Board may appoint 
a consulting engineer to the State Board for a specified period not exceeding 
four months: 

Provided that the State  Board may, with the prior approval of the State 
Government extent the period of the appointment from time to time: 

Provided further that if at the time of the initial appointment the State 
Board had reason to belIeve that the services of the consulting engineer would 
be required for a period of more than four months, the State Board shall not 
make the appointment without the prior approval of the State Government. 

15. Power to terminate appointment.- Notwithstanding the appoint-
ment of a consulting engineer for a specified period under rule 14, the State 
Board shall have the right to terminate the services of the consulting engineer 
before the expiry of the specified period, if, in the opinion of the Board, the 
consulting engineer is not discharging his duties properly or to the satisfaction 
of the Board or such a course of action is necessary in the public interest. 

16. Emoluments of the consulting engineer.- The State Board may pay 
the consulting engineer suitable emoluments of fees depending on the 
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nature of work, and the qualifications and experience of the consulting engi-
neer: 

Provided that the State Board shall not appoint any person as consulting 
engineer without the prior approval of the State Government if the emoluments 
or fees payable to him exceeds rupees one thousand five hundred per month. 

17. Tours by consulting engineer. - The consulting engineer may 
undertake tours within the country for the performance of the duties entrusted 
to him by the State Board and in respect of such tours he shall be entitled to 
travelling and daily allowances as admissible to a Grade I Officer of the State 
Government. He shall, however, get the prior approval of the Chairman to his 
tour programme. 

18. Consulting engineer not to disclose information.- The consulting 
Engineer shall not disclose any information other given by the State Board or 
obtained during the performance of the duties assigned to him either from the 
State Board or otherwise, to any person other than the State Board without the 
written permission of the Board. 

19. Duties and functions of the consulting engineer.- The consulting 
engineer shall discharge such duties and perform such functions as are as-
signed to him, by the State Board and it will be his duty to advise the Board on 
all technical matters referred to him by the Board. 
             CHAPTER VI - BUDGET OF THE ST ATE BOARD 

20. Form of budget estimates.- (I) The budget in respect of the year 
next ensuing showing the estimated receipts and expenditure of the State 
Board shall be prepared in Forms, I, II, III and IV and submitted to the State 
Government. 
 (2) The estimated receipts and expenditure shall be accompanied by the 
revised budget estimates for the current year. 
 (3) The budget shall as far as may be, based on the account heads 
specified in schedule II. 

21. Submission of budget estimates to the State Board.- (I) The 
budget estimates as compiled in accordance with rule 20 shall be placed by the 
Member-Secretary before the State Board before the 5th October each year for 
approval. '. 

(2) After approval of the budget estimates by the State Board, four 
copies of the final budget proposals incorporating therein such modifications 
as have been decided upon by the State Board shall be submitted to the State 
Government before the 15th October each year. 

22. Estimates of establishment expenditure and fixed recurring 
charges.- (I) The estimates of expenditure on fixed establishment as well as 
fixed monthly recurring charges on account of rent, allowances, etc., shall 
provide for the gross sanctioned pay without deductions of any kind. 
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 (2) To the estimates referred to in sub rule (I) shall be added a suitable 
provision for leave salary based on past experience with due regard to the 
intention of the members of the staff in regard to leave as far as the same can be 
ascertained. 
         (3) If experience indicates that the total estimate for fixed charges referred 
to in sub-rules (I) and (2) is not likely to be fully utilised. a suitable lump-sum 
deduction shall be made from total amount estimated. 

23. Re-appropriations and emergent expenditure.- No expenditure 
which is not covered by a provision in the sanctioned budget estimates. or 
which is likely to be in excess over the amount provided under any head, shall 
be incurred by the State Board without provision being made by re-
appropriation from some other head under which saving are firmly established 
and available. 

24. Power to incur expenditure. - The State Board shall incur 
expenditure out of the funds received by it in accordance with the powers 
delegated to the Board and the Chairman and the Member-Secretary as laid 
down in rules of the Board and where no specific Rules have been framed by 
the Board the financial rules of the State Government and other instructions 
issued by the Government from time to time shall apply, 

25. Operation of fund of the State Board.- The fund of the State Board 
shall be operated by the Member-Secretary of the State Board or in his absence 
by any other officer of the State Board who may be so empowered by the State 
Board. 

26. Opening of Account in Bank.- (I) Bank accounts shall be opened in 
the name of the Board in any scheduled Bank and such accounts shall be 
operated by the following authorities upto the limits as shown against them : 
 1. Chairman Full Powers. 
 2. Member-Secretary Upto Rs. 1.00/- (Rs. One Lakhs)' 

in one transaction 

Upto Rs. 10,000/- (Rs. Ten Thou-
sand) 
in the absence of Member Secre-
tary in one transaction: 

Provided that the Chairman may delegate his power to Member Secre-
tary, or any other officer to sign the cheques for amounts exceeding Rs. 
50.000/- (Rs. Fifty Thousand) in the event of his absence. 
 (2) Cheques draw'n in favour of the Board shall be endorsed by the 
Chairman or the Member-Secretary. 
 (3) The Member-Secretary may at any time retain in his hand a sum not 

3. Chief Scientific Officer/

Chief Engineer/Finance Officer 

LAs amended "ide notification No. F-5- I 14/32/91. dated 12-8-97.
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exceeding Rs. One thousand to meet current expenditure of an urgent nature. 
27. Maintenance of Cash Book : 
(I) The Cash Book shall be maintained by the Member-Secretary.  
(2) The Member-Secretary shall immediately bring into account in 

               the Cash Book all moneys received and spent by the Board. 
28. Saving. - Nothing in this Chapter shall apply to a budget already 

finalised or expenditure already incurred before the commencement of these 
rules. 
 CHAPTER VII- ANNUAL REPORT OF THE STATE BOARD 

29. Form of annual report.- The annual report in respect of the year 
last ended giving a true and full account of the activities of the State Board 
during the previous financial year shall contain the particulars specified in the 
Schedule III I(and shall be submitted to the State Government by the 15th of 
May each year.] 
 CHAPTER VIII - ACCOUNT OF THE STATE BOARD 
 30. Form of annual statement of accounts of the State Board.- The 
annual statement of accounts of the State Board shall be in forms V to IX. 

CHAPTER IX - REPORT OF STATE BOARD ANALYST 
31. When a sample of any water, sewage or trade effluent has been sent 

for analysis to a laboratory established or recognised by the State Board, the 
State Board analyst appointed under sub-section (3) of Section 53,shall 
analyse the sample and submit to the State Board a report in triplicate in 
Form.X of the result of such analysis. . 

CHAPTER X - STATE WATER LABORATORY 
32. Functions of the State Water Laboratory.- The State Laboratory 

shall cause to be analysed any samples of water, sewage or trade effluent
recei\'ed by it from any officer authorised by the State Board for the purpose,
and the findings shall be recorded in triplicate in Form XI. 

33. Fees for report.- The fees for each such report shall be such as may
be notified by the State Government from time to time. 

CHAPTER XI - APPLICATION FOR CONSENT 
         34. Form of notice-- A notice under clause (a) of sub-section (3) of 
Section 21 shall be in form XII. 

 

35. 2Application for consent.- An application for obtaining the Consent 
of the State Board for establishing or taking any steps to establish any industry, 
operation or process or any treatment and disposal system or any extension or 
addition thereto, which is likely to discharge, sewage, or trade effluent into a 
stream or well or sewer or on land (such discharge being hereinafter in this 
rule referred to as discharge of sewage): or for bringing into 

I. D_kted ,ide Notitication No, 1'-5/114/32'9. dated 18-3-1993. 2, 
Substituted vide 1\olificalion No, 11-5/86!3_ dated 31-5-91. 
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use any new or altered outlet for the discharge of sewage or beginning to make 
any new discharge of sewage under section 25 or for continuing an existing 
discharge of sewage under section 26 shall be made to the State Board in the 
form prescribed under Water (Prevention and Control of Pollution) (Consent) 
Madhya Pradesh Rules, 1975. 

36. Procedure for making inquiry into application for consent.- (I) 
On receipt of an application for consent under section 25 or section 26, the State 
Board may depute any of its Officers, accompanied by as many assistants as 
may be necessary, to. visit the premises of the applicant to which such 
.application relates. for the purpose of verifying the correctness or otherwise of 
the particulars furnished in the application or for obtaining such further 
particulars of information as such office may consider necessary. Such officer 
may, for the purpose. inspect any place where plants or sewage or trade effluent 
is discharged by the applicant, or treatment plants. purification works or 
disposal systems of the applicant and may require the applicant to furnish to 
him any plants. specifications and other data relating to such treatment plants. 
purification works or disposal systems or any part thereof, that the considers 
necessary. 

(2) Such officer shall before visiting any premises of the applicant for the 
purpose of inspection under sub-rule (]) above., give notice to the applicant of 
his intention to do so in Form XIII. The applicant shall furnish to such officer 
all facilities that such officer may legitimately require for the purpose. 

(3) An officer of State -Board may, before or after carrying out an 
inspection under sub-rule (I) above. require the applicant to furnish to him. 
orally or in writing such additional information or clarification. or to produce 
before him such documents. as he may consider necessary for the purpose of 
investigation of the application and may. for that purpose. summon the 
applicant or his authorised agent to the office of the State Board. 
 "37. Directions.- (I) Any direction issued under, Section 33-A shall 
be in writing. 

(2) The direction shall specify the nature of action to be taken and the 
time within which it shall be complied with by the person, Officer or the 
authority to whom such direction is given. 
 (3) The person. officer or authority to whom any direction is sought to be
issued shall be served with a copy of the proposed direction and shall be given 
an oppol1unity of not less than fifteen days from the date of service of a notice 
to file with an officer designated in this behalf. the objections, if any, to the 
issue of the proposed direction. 

(4) Where the proposed direction is for the stoppage or regulation of 
electricity or water or any other services affecting the carrying on any industry, 
operation or processs and is sough to be issued to an officer or an authority. a 

I. Inserted vide  notification No. F-II-5 /32 dated 31-5-91
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copy of the proposed direction shall also be endorsed to the occupier of the 
industry, operation or process, as the case may be, and objections, if any. filed 
by the occupier with an officer designated in this behalf shall be death with in 
accordance with the procedures under sub-rules (3) and (5) of this rule: 

Provided that no opportunity of being heard shall be given to the 
occupier, if he had already been heard earlier and the proposed direction 
referred to in sub rule (3) above for the stoppage or regulation of electricity or 
water or any other service was the resultant decision of the State Board after 
such earlier hearing. . 

(5) The State Board shall within a period of 45 days from the date of 
receipt of the objections, if any, or from the date upto which an opportunity is 
given to the person, officer or authority to file objections, whichever is earlier, 
consider the objections and for reasons to be recorded in writing. confirm. 
modify or decide not to issue the proposed direction. 

(6) In case where the State Board is of the opinion that there is likelihood 
of a grave injury to the environment and it is not expedient to provide an 
opportunity to file objections against the proposed direction it may. for reasons 
to be recorded in writing, issue directions without providing such an opportu-
nity: 
 (7) Every notice or direction required to be issued under this rule shall be 
deemed to be duly served : 
 (a) Where the person to be served is a company, if the document is 
 addressed in the name of the company at its registered office or at 
 its principal office or place of business and is either 

(i)  sent by registered post; or 
(ii)  delivered at its registered office or at the principal office or 

place or business; 
(b) Where the person to be served is an officer serving Government. if 

the document is addressed to the person and a copy thereof is 
endorsed to his Head of the Department and also to the Secretary 
to the Government in charge of the Department in which for the 
time being the business relation to the Department in which the 
officer is employed is transacted and is either : 
(ii) is given or tendered to him; 

(c) In any other case, if the document is addressed to the person to be 
 served and 

( i) 

(ii) 

is given or tendered to him, or 
if such person cannot be found, is affixed on some conspic-
uous part of his last known place of residence or business or 
is given or tendered to some adult member of his family or 
is affixed on some conspicuous part of the land or building 
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 if any, to which it relates. or 
 (iii) is sent by registered post to that person. 
 Explanation.- For the purposes of this sub-rule 
      (a) "Company" means any body corporate and includes a firm or
            other association or individuals; 
        (b) "a servant" is not a member of the family. 
 38. Manner of giving notice.- The manner of giving notice under 
 clause (b) of sub-section (1) of Section 49 shall be as follows, namely : 
 (I) The notice shall be in writing in from XIV; 
 (2) If the alleged offence has taken place in any part of the State, the 

person giving notice may send notice to: 
(i)       the State Board, and 
(ii)      Housing and Environment Department (represented by Sec 

  retary to Government of Madhya Pradesh.) 
 (3)      The notice shall be sent by registered post with acknowledgement 
                    due; and 
 (4)      The period of sixty days mentioned in clause (b) of sub-section (1)
                     of Section 49 of the Act. shall be reckoned from the date it is first 
 received _y one of the authorities mentioned in clause (2)". 
Explanation : 

(I)  In case the notice is given in the name of a company, documentary 
evidence authorising the person to sign the notice on behalf of the 
company shall be enclosed to this notice. Company defined in the 
Explanation to section 47 of the Act. 

(2)  Here give the name and address of the alleged and offend. In case 
of a manufacturing, processing operating unit, indicate the name 
location/nature of activity, etc. 

(3)  Documentary evidence shall include photographs/technical re-
ports/health reports of the area etc. for enabling enquiry into the 
alleged violation/offence." 

Page 64 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975 

Madhya Pradesh Pollution Control Board, Bhopal 

 

Under sub-rule (4) of Rule 7, sub-rule (6) of Rule 9 and Rule 12 of Water (prevention & Control of Pollution)  
Madhya Pradesh Rules, 1975. 

 Powers of Chairman Powers of Member Secretary 
  

S. 
No. 

Particulars of Powers 

ANNEXURE 

DELEGATION OF POWERS 

Powers of Board

0 
oc

::E
;I>-J
["1'1
::0
-=0
po. 

0 
.:g

1 
1 

2 
To Countersign T.A. Bills and 

Medical reimbursement 
Bills. 

2 To sanction journeys of 
Boards officers and employees 
outside the State. 
To grant exemption from the 
rule limit of payment of daily 
allowance to halts on tour 10 
days in each case. 
Power to sanction special pay 
not exceeding 10% of the 
minimum pay of the additional 
post held. 

3 

4 

3 
Full powers for himself and 
for a II other class I and 
Class" officers and T.A. 
Bills of Non-official mem- 
ber's of the Board. Powers 
could be delegated. 
Full powers 

Full powers upto 30 days.

Full powers

4 
Full powers in respect of 
Class II. Class III and class 
IV employees of the Board. 
Powers could be delegated. 

Nil

Full powers upto 15 days. in 
respect of Class II. Class 
III & Class IV employees of 
the Board. 
For period not exceeding 
12 months in respect of 
Class III and Class IV em-
ployees of the Board. 

5 
Nil

Nil

Full powers beyond 30 days.

Nil

:: 
:-0
::0 
c: ;; yo
'-0-..J IJI

;I>:I ..:1

'" 
.... 
c: ., 
'" 

I. Am_lld_d \id_ Notili_alioll No. 1'-17-11\5/32 (hit_d IJ-()-'.!! 
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I 
5 

2 
(a) To sanction contingent ex 

penditure. 

(b) To make petty purchase
from local market without
calling quotations etc. 

6 Hiring of Building for Show-
rooms, garages, office etc. 
Purchase of stationary articles 
etc. 

7 

8 Purchase of Books and Jour-
nals 
Write off dead stock 9 

10 To purchase furniture by
inviting tenders. 

3 
Upto Rs. 30,000/- for single 
item of non-recurring nature 
and Rs. 15,000/- for item of 
recurring nature. 

Full powers

Upto Rs. 15,000/- at a time 
subject to the provisions in 
the Budget. 
Full powers to the extent of 
Budget provisions. 
Upto Rs. 5,000/- in each 
case. 
Full powers to the extent of 
Budget provisions and upto 
Rs. 15,000/- at a time. 

4 
Upto Rs. 10,000/- for single 
item of non-recurring nature 
and Rs. 2,500/- for item of 
recurring nature. 
The Member Secretary may 
purchase anyone article not 
exceeding one thousand ru-
pees in value at a time in cash 
from local market. No article 
of the value of which exceeds 
one Thousand rupees shall be 
purchased in cash by the 
Member Secretary without the 
approval of the Chairman. 
Upto Rs. 1500/- per month. 

Upto Rs. ] 0,000/- per annum. 

Upto Rs. 5,000/ 

Upto Rs. 2,000/- in each case 

Upto Rs. 25,000/- per annum. 

5 
Full power

Nil

Nil

Nil

Nil

Full powers

Nil.

_:>...
t"::0
_ 
R
o
('1
"t
'-'3: 
_
::
0 
c
.. 
  \C...... UI
C> \C
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I 2 3 4 5
     

II To approve estimates for civil Upto Rs. 20,000/- Upto Rs. 5,00,000/- Full powers 
 works and purchase of equip-    

 ments.    
12 To sanction expenditure on Upto Rs. 2,500/- at a time Upto Rs. 5001- at a time. Full powers 
 entertall1ment and other mis-    
 cellaneous items in connec-    
 tions with the affairs of the    
 Board.    
13 Creation of posts of contin- Full powers. Powers could Nil Nill 
 gency paid staffs. be delegated.   
14 Acceptance of Tenders Upto Rs. 15,00,000/- Upto Rs. 3,00,0001- foul! powers 
15 (a) Open tenders and more U pto Rs. 15,00,0001- Upto Rs. 3,00,0001- Full powers 
 than one valid tenders.    
 (b) A single tender by accep- Upto Rs. 5,00,000/- Upto Rs. 2,00,0001- Full powers 
 tence of contracts by negotia-    
 tions.    
 (c) Acceptance without call- Upto Rs. 2,00,0001- Upto Rs. 50,000/- Full powers 
 ing tenders of contracts due to    
 emergency.    
 (d) Open tenders on the basis Upto Rs. 2,00,000/- Upto Rs. 20,000/- Full powers 
 of lowest quotations.    
 (e) Open tenders where low- Upto Rs. 1,00,0001- Upto Rs. 20,0001- Full powers 
 est quotation is not to be ac-    
 ccpted.    
 (I) Purchase on the basis of Upto Rs. 1,00,0001- Upto Rs. 20,0001- Full powers 
 quotation.    
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I 
16 

2 
Purchase of Laboratory 
equipments. . Sanction of 
advertisement/ printing 
charges. 
To declare stores as surplus
unserviceable and to fix their 

. reserve/resale price and to
prescribe the mode of their
disposal. 
Expenditure for emergency
construction of works other
than items of purchase. 
To sanction write off losses: 
(a) Not due to theft, fraud and 
negligence. 
(b) Due to fraud, theft or neg-
ligence subject to enquiry. 
Sanction of demurrage/ Wharf 
age 
Investment of funds Payment 
of advance to the employees: 
(a) Motor Car/Motor Cycle/ 
Cycle 

17 

18 

19 

20 

21 

22 
23 

(b) House Building 

3 4  5
Upto Rs. 2,50,000/- Upto Rs. 20,000/- Full powers l'

Upto Rs. 10,000/- at a time Upto Rs. 2,500/- Full powers  

Upto Rs 50,000/- Upto Rs. 10,000/- Full powers  

>
=
=..c

Upto Rs. 1,00,000/ Upto Rs. 20,000/-. . Full powers 

Full powers Upto Rs. 
5,000/- in each          Upto Rs. 2,000/- in each              Full powers case, case. 
Upto Rs 3,000/- in cach        Upto Rs. 1,000/- in cach             Full powers cash case 
Upto Rs. 5,000/- at a time Upto Rs. 1,000/- at a time Full powers' 

-

-

Full powers 

\

Full powers Full powers in respect; of 
class III and Class IV em-
ployees. 

Full Powers. Do
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2 
(c) Travelling Allowances. 

5

24 To sanction advance 'for publishing 
advertisements, to the Director, 
information and publicity. 
To cesponssor seminar, workshop etc. 
with any recognised institution and 
Pollution Control 

25 

Power to grant/withhold annual 
increments. 

2 Power to sanction crossing of ef-
ficiency bars. 
To sanction casual leave and spe-
cial casual leave. 
To sanction all kinds of leave and 
study leave within India. 
Power to take disciplinary action 
in accordance with classification 
control & appeal rules. Approval 
of Tour Programmes Writing of 
Confidential reports 

3 

4 

5 

6 
7 

3 
Full powers and also non 
official members of 
 the Board. 
 Rs, 20,000/- at a time 

Upto Rs. 7,500/- at a time

4 
FilII powers in respect of 
Class I, Class II, Class III, 

and Class IV employees 

Full powers 

Administrative Powers 
Full powers in respect of  Full power in respect of 
Class I & Class II Officers.  Class III & Class 
IV Em- 

ployees. 
 Do 

Do Do

Do Do

Do Do

Do Do

Do Do

Do

Nil \C-..I VINil

Nil

Nil

Nil

Nil 
Nil
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SCHEDULE I 
FORM I 

 State Board for Prevention and Control of Water Pollution detailed Budget Estimates for the year 
 (See Rule 20) . 
 ADMINISTRATION 

(Expenditure) 
Head of Account Actuals for the past three years Sanctioned estimate for  Actuals of six months of 

 the current year the current year 

( 1 ) 
19 

(2) 

19 

(4) 

19 

(3) 

19 19

(5) (6) 

Variations between 
columns 8 and 9 

Actuals of six months Revised estimates Budget esti- Variations
of the current year for the current mates for the between 

 year next year columns 5
   and  8 

(7) (8) (9) (10) 

Explanation for columns 
10 and 11 

( 11 ) ( 12)
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FORM II  
State Board for the Prevention and Control of Water Pollution  

ESTABLISHMENT 
Statement of details of provision for pay of officers/Establishment for the year 19...  

(See Rule 20) 

Name and Reference Sanctioned Pay of the Amount of pro- Increment falling due within Total provision Remarks
Designa- to page of  Post  vision for the  the year  for the year i.e.  

tion estimate    year at the rate    total of columns  
 from    in Column e (c)    4 and 5 (c)  
  Mini. Maxi. Actual  Date of Rate of Amount   
  pay of the person con-  increment increment of incre-   
  cerned due on 1 st April    ment for   
   Next year     the year   
  (a) (b) (c)  (b) (b) (c)   

( 1) (2)  (3)  (4)  (5)  (6) (7) 
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Actual 
Sanc- 
tioned 

FORM IV State Board for the Prevention and Control of Water 
Pollution Abstract of Nominal Rolls  

(See Rule 20) 
 Revised Esti 
 19 mates Particulars of 

posts 
Sanc-
tione
d 

 Grnat 
19 

Budge
t 19

  No. of Pay and
posts allow-

included nace 
(3) (4) (I) (2) 

Budget 19
Estimates        Explanation for the 
difference be 
 19 tween sanctioned Budget Grant, Re
                        vised Budget Grant, 
Revised Esti 

mates and Budget

 19   
No. of Pay and No. of Pay and 
posts allow- posts allowances 

include
d ances include

d  

(5) (6) (7) (8) (9)
I Officers 

(a) Posts filled 
(b) Posts Vacant 
Total-I-Officers 

II Establishment 
(a) Posts filled 
(b) Posts vacant 
Total II Establishment 
.. 

III Class IV 
(a) Posts filled 
(b) Posts vacant 
 Total III- 
 Class IV 

 
 
Grand Total!, II and III  
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FORM V  
State Board for the Prevention and Control of Water Pollution  

Receipts and Payment for the year ended 
 (See Rule 30) 

Previous Year Previous Year Payment 
(4) (3 )( I ) 

 
Opening Balance Grants 
received 
(a) from Government (b) 
from other agencies 

I. Capital Expenditure 
(i) Works 
(ii) Fixed Assets 
(iii)Other Assets 
(a) Laboratory Equipment 
(b) Vehicles 
(c) Furniture and Fixtures 
(d) Scientific Instruments and Office 

 Appliances. 
 (e) Tools and Plant 
II. Revenue Expenditure 

A. Administrative 
(i) Pay of Officers 
(ii) Pay of Establishment 
(iii)Allowance and Honoraria 
(iv) Leave Salary and Pension contributions. 
(v) Contingent Expenditure 

I. 

II. Fees 

Ill. Fines and Forfeitures IV. 
Interest on investments 'v'. 
Miscellaneous Receipts 

V!. Miscellaneous Advances 
VII. Deposits 

 
Total....................

Receipts

Page 73 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975 

Madhya Pradesh Pollution Control Board, Bhopal 

 (1 ) (2) (3) (4)

Opening Balance 
 
Deduct Recoveries 
B. (i) Board Laboratory 

 (ii) Charges to be paid to the Central Water Lab
oratory. C. Running and maintenance of 

vehicles. D. Maintenance and Repairs 
 (i) Buildings and land Drainage including rents,

if any 
(ii) Works 
(iii) Furniture and Fixtures 
(iv) Scientific Instruments and Office 
Appliances. (v) Tools and Plants 
(vi) Temporary works (including maintenance 

and repairs) 
E. Fees to Consultants and Specialists 
F. Law Charges 
G. Miscellaneous 
H Fees for Audit 

3. Purchase 
4. Miscellaneous 
5. Advances 
6. Deposits 

Closing Balance 
Total:…………………………….

……………….. 
Accounts Officer 

…………………
Member Secretary

…………….
 Chairman 
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FORM VI 
 State Board for Prevention and Control of Water Pollution Annual Statement of Account 

Income and Expenditure Account for the year ended 3 I st March, 1997  
(See Rule 30) 

  
  
  
  
 Expen- Details Total Total 
 diture of Sub- of 
 head Major 
 head 

Previous Year Previous Year Income Total               Total 
 of Sub           of  
 -head            Major Head 

_ 
Rs. 

(7) 
Rs.

(2) (3) 
Rs.

(4) 
Rs.

(5) 
Rs.

(6) 

To 
Revenue expenditure  
(A) Administrative: 
(i) Pay of Officers 
(ii) Pay of establishment (iii) 
Allowance and Honoraria 

  
 (iv) Leave salary and Pension 
 Contributions 
 (v) Board's Contribution to 
 the staff Provident Fund 
 (vi) Contingcnt expenditure 
 Deduct Recoveries 
(B) Running expenses of Labora 
 tories : 
 (i) Main Laboratory 

By
(I) Grants Received: 

(a) From Government  
(b) From other agencies 

Total:………………………. 

Less:

Amount untilised for Capital ex-
penditure 
Net grant available for Revenue 
expenditure 
(II) Fees 

(1lI) Service Rental Charges
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 (5) 
(IV) Fines and Forfeitures 

 ( I ) 
  
(ii)  Payment to be made to 
       Central Water Laboratory 
(C) Running and Maintenance of 
 Vehicles 
(D) Maintenance and Repairs: 
 (i) Buildings and Land 

    Drainage. 
(ii) Works 
(iii) Furniture and Fixtures  
(iv) Scientific instruments 

 and office appliances 
 (v) Tools and plant 

(E) Temporary works (including 
   Maintenance and Repairs) (F) 

Fees to Consultants and Spe- 
cialists.  
(G) Law Charges 

 (H) Depreciation: 
 (i) Buildings 

(ii) Laboratory Equipment (iii) 
Vehicles 
(iv) Furniture and Fixtures 

 (v) Scientific  instruments 
and office appliances 

(2) (3) (4)

(V) Interest on investments 

(VI) Miscellaneous Receipts 
 (VII) Excess of expenditure 

over income. 

Total..........................

(6) (7) (8)

Page 76 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975 

Madhya Pradesh Pollution Control Board, Bhopal 

 

  
 (vi) Tools and plants 
(I) Miscellaneous: 
 (i) Write off of losses (as 
            per details in the state 
            ment attached). 
 (ii) Other miscellaneous ex- 
      penditure  
(J) Fees for Audit  
(K) Excess of Income over expen- 
 diture. 

(2) (3 ) (4) (5) (6) (7) (8)

 
 
Total…… 

………………… 
 Accounts Officer 

…………………...
Member-Secretary

………………
  Chairman 
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FORM VII  
State Board for Prevention and Control of Water Pollution 

Annual Statement of Accounts  
Balance Sheet as at 31 st March; 197  

(See Rule 30) 

 Property and Assets 
 
Previous Year De-         Total of                Total of 
 tails           Sub-                     Major 
                                                                 head                    head     

 Capital and Liabilities 
 
Previous Year De 
 tails 

 
Total 

 
Total of

of  Major 
head head 
(3) (4) (1)  

A. Capital Fund 
(2) 

(i) Grants received from Govern-
ment for Capital expenditure-
(a) Amount utilised up to 

 31st March 197 
 (b) Unutilised balance on 

31 st March 197 
ii) Grant from other agencies for 
 capital expenditure: 
 (a) Amount utilised up to 
 3 I st March 197 
 (b) Unutilised balance on 
31 st March 197 (iii) Value of land 

provided by 
 Govt. (per contra) 

(5) (6) (8)(7)

1. Works 
(As per Form VIII). 
Fixed Assets 
(As per Form IX) 
(a) Value of land provided by 

Government (at cost) (b) 
Buildings-Balance as per last 

Balance sheet 
Additions during the year 

2.

 
Total..................Less:

Depreciation during the year

Total................
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(1) 
B. Capital Receipts 
C. (i) Deposits received for works 

form outside bodies Deposits 
Less Expenditure 

(ii) Other Expenditure 

D. Amount due: 
(i) Purchase 
(ii) Others 
Excess of income over expenditure 
(i) Up to 31st March 197 

E. 

(ii) Add for the year 
(iii) Deduct-Excess of Expendi 

ture over income. 

(2) (3) (4) (5)

3. Other Assets (As per  Form IX)

(a) Laboratory Equipment as 'per
last Balance Sheet-additions 
during the year. 

Total............. 

Less: 
Depreciation during the year

Total.............. 

(b) Vehicles as per last balance 
 sheet 
Additions during the year 

Total............... 

Less :Depreciation during the year
Total……….... 

(c) Furniture and Fixture 
As per limit Balance Sheet  
Additions during the year 
 Total................... 
Depreciation during the year 
 Total................... 

(6) (7) (8)
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 (1) (2) (3) (4)  (5) 
(d) Scientific Instruments and 

Office Appliances As per last 
Balance Sheet Additions during 
the year 

Total..................

(e) Tools and Plants As 
per last Balance Sheet 
Additions during the year

Total…..............

Less: Depreciation during the year 
 Total... 

4. Sundry Debtors  
(i) Amount due from outside 

bodies for expenditure in 
 curred 
Expenditure 
Less amount received 

5.
(ii) Other Sundry Debtors  
Advances- 
 
a) Miscellaneous Advances (b) Other 
amount recoverable 

(6) (7) (8)
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(1 ) (2) (3 ) (4) (5) (6)      (7) (8)
Cash

(a) Notice/Short Term Deposits 

(b) Cash at Bank 
(c) Cash in had 

(d) Cash in transit 

Total..................Total.............. 

………………… 
Accounts Officer 

…………………...
Member-Secretary ……………….. 

    Chairman 
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 FORM VIII 
 State Board for Prevention and Control of Water Pollution 
  Annual Statement of Accounts 
 Expenditure on  Works as on 31st March, 1997 
 (Item-I-Assets of the Balance Sheet) 
 (See Rule 30) 

S. No. Name of work Up to 31st March 197 During the year 197 Upto 31st March 197
Direct Over- Total Direct Over- Total Direct Over- Total 
Expen- head Expen- expendi- head Expen- expendi- head Expen-
diture Charges diture ture Charges diture ture Charges diture

(3) (4) (5) (6) (7) (8) (9) (10) (11) (I) (2) 

Total.................... 

………………… 
Accounts Officer 

…………………..
Member Secretary

…………..
Chairman

Page 82 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975 

Madhya Pradesh Pollution Control Board, Bhopal 

 

FROM IX  
State Board for Prevention and Control of Water Pollution  

Annual Statement of Accounts 
Fixed Assets as on 31st March 1997  

(Item-2-Assets of the Balance Sheet) (Item 3 Assets of the Balance Sheet)  
(See Rule 30) 

.

 S.No. Particulars of 
Assets 

Balance as 
on 
31 March 
]9 

Additions
during the
year 

Total 
Deprecia- 
tion during 
the year 

       
 Sales or 
write off 
during the 
year 

 
      Balance     
as 
on 31st 
March 19 

Cumulative  
Depre- 
ciation as 
' on 31st 
March 19 

( I) (2) (3) (4) (5) (6) (7) (8) (9) 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

        

…………………. 
Accounts Officer 

………………….
Member Secretary

……………. 
Chairman
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FORM X 
REPORT BY THE STATE BOARD ANALYST 

(Seerule31). 
Report No........... ,............... 
Dated the ..............................19 
 I hereby certify that I, (1) ............................ ...............State Board analyst 
duly appointed under sub-section (3) of Section 53 of the Water  (Prevention and Control of 
Pollution) Act, 1974 (6 of 1974) received on the (II)………………………………………. 
............................................................ day of .......................................from (III) 
.............................................................a sample of .........................................for 
analysis. The sample was in a condition fit for analysis reported below: 
 I further certify that I have analysed the aforementioned sample on (IV) 
...................................... and declare the result of the analysis to be as follows:- 
: 
(V) ......................................................
............................................................

The condition of the seals. fastening and container on receipt was as follows : 

............................................................
 

Signed this …………………..day of........................... ............19............

......................
(Signature) 

State Bank analyst.
Address 
................................................ 
To 
................................................ 
................................................ 

(I) Here \\rite the full name of the State Board analyst. 
(II) Here write the date of receipt of the sample. 
(III) Here write the name of the Board or person or body of persons or 

officer from whom the sample was received. 
(IV) Here \\TIte the date of analysis. 
(V) Here \\rite the details of the analysis and refer to the met I) ad of 

analysis. If the space is not adequate the details may be given on a separate sheet of paper. 
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FORM XI 
REPORT BY THE GOVERNMENT ANALYST 

(See rule 32)  

Report No............................. 
Dated the ............................... 19............ 
 I hereby certify that L (1)...................................Government analyst duly 
appointed under sub-section" (2) of Section 53 of the Water (Prevention and Control of 
Pollution) Act, 1974 (No.6 of 1974) received on the (II) 
............................ day of …………..19 ................... from (III) ...............………a 
sample of .............................................for analysis. The samples was in a condi- 
tion fit for analysis reported below: 
 I further certify that I have analysed the aforementioned sample. on (IV) 
......... .............................................and declare the result of the analysis to be' as 
 
follows ; 
(V) ........................................ 
.............................................. 
The condition of the seals, fastening and container on receipt was as follows: 

Signed this .................................. day of.....................................19............

(Signature) 
(Government analyst).

Address 

To 
......................,...................... 

…………………………….. 

(I) Here write the full name of the Government analyst. 
(II) Here write the date of receipt of the sample. 
(III) Here write the name of the Board or person or body of persons or 

officer from whom the sample was received. 
(IV) Here write the date of analysis. 
(V) Here \\Tite the details Is of the analysis and refer to the method of 

analysis. If the space is not adequate the details may be given on a separate 
sheet of paper. 
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FORM XII  
STATE BOARD FOR THE PREVENTION AND CONTROL OF 

WATER POLLUTION 
Notice of intention to have sample analysed 

(See rule 34) 
To, 

......................................... 

......................................... 
………………………… 

Take notice that it is intended to have analysed the sample of water/ 
sewage effluent/trade which is being taken today the ………………………….
day of .................................... 19....................... from (I) ......................................
............................................. 
............................................. 
………………………… 

.....................................
Name and designation of the 
person who takes the sample.

(I) Here specify the stream, well, plant, vessel or place form where the 
sample is taken. 
To, 

............................................

............................................
…………………………...

FORM XIII 
 STATE BOARD FOR PREVENTION AND CONTROL OF 
  WATER POLLUTION

Notice of Inspection 
[See Rule 36(2)] 

Chairman 
Shri 

Member-Secretary 
Shri..............................
....................................
No. ............................. 
Dated .........................

To, 

……………...........      …………………...       …………………... 
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TAKE NOTICE that for the purpose of enquiry under section 25/26 the 
following officers of the State Board, namely : 

(i) Shri ........................................ 
(ii)   Shri .......................................... 

 (iii)  Shri ................…....................... 
and the persons authorised by the Board to assist them shall inspect 

the 
(a) Water Works 
(b) Sewage Works 
(c) Waste treatment Plant (d) 
Factory 
(e) Disposal system 
UY Any other parts thereof of pertaining thereto under management 

control on date (s)................................................... between ................. …..hours
when all facilities requested by them for such inspection should be made
available to them on the site. Take Notice that refusal or denial to above stated
demand made under the functions of the State Board shall amount to obstruc-
tion punishable under section 42 of the Act. 

By order of the Board
................................
Member-Secretary 

Copy t-o : 
 1....................... 
 2.......................  3….................. 

SCHEDULE II  
BUDGET AND ACCOUNT HEADS  

[See rule 20(3)] 
HEADS OF EXPENDITURE 

1. Salaries 
( 1 ) Pay of Officers 
(2) Pay of Establishment and Contingent staff. 
(3) Contribution of the Board towards employees provident fund. 
2. Allowances. 
(I) Dearness and Additional Dearness Allowances. 
(2) Other allowances. 
(3) Travelling allowance for officers only. 
(4) Travelling allowance for non-officials of the Board (Members of 

the Board. Experts. Special Committees, etc.). 
 3. Remuneration (Fees Etc.). 
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(1) T0 Members of the Board. 
(2) To Legal Adviser. 
4. Contingencies (Office Expenses). 
(1) Rent, Rates and Taxes. 
(2) Electric and Water Charges. 
(3) Telephone Charges. 
(4) Postal and telegrams charges. 

 (5) Furniture. 
(6) Office equipment (Typewriters, Duplicators, cycle. clocks. etc.) 
 (7) Liveries. 
(8) Stationery. 
(9) Printing. 
(10) Audit fees. 
(11) Library books, Magazines. periodicals, etc. 
(12) Advertising and publicity expenses. 
(13) Court fees; prosecution expenditure. 
(14) Purchase, Maintenance of Vehicles including P.O.L. charges etc. 
(15) Miscellaneous. 
5. Expenses in connection with setting up and maintenance of the 

Board's laboratories. 

6. Write off/Losses.  
7. Pensions/Gratuities. 
8. Suspense. 
9. Other Charges. 
10. Works (Petty construction). 
11. Temporary loans and advances to employees. 
(1) Festival advance. 
(2) Car/Scooter and Cycle advance. 
(3) Other advances. 
12. Refunds. 
( 1 ) Repayment of Loans. 
(2) Repayment of Deposits. 

ITEMS OF INCOME (RECEIPTS) 
(1 ) Grant from the State Government 
(2) Grant from the Central Government. 
(3) Subscriptions and donations. 
(4) Application fees. 
(5) Fines. 
(6) Inspection and Licence/Consent. fees, etc. 
(7) Refund (Repayment of advance given to employees). 
(8) Interest or Bank Deposits. 
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(9) Loans if any.  
(10) Miscellaneous. 

By registered post with 
acknowledgement due 

(See Rule 38) 
FORM OF NOTICE

I . From 
…………............................. 
….......................................... 
.............................................. 
.............................................. 
To, 
.............................................. 
.............................................. 
.............................................. 
.............................................. 

Notice under section 49 of the Water (Prevention and Control of
Pollution) Act, 1974. 
 Whereas an offence under the Water (Prevention and Control of Pollu 
tion) Act, 1974, has been committed/is being committed by............................... 
..............................................................................................................................
..............................................................................................................................

(2) I/We hereby give notice of 60 days under section 40 of Water 
(Prevention & Control of Pollution) Act, 1974 of my/our intention to file a 
complaint in the court against........................................................................... for 
violation of section....................... ..........................of the Water (Prevention and 
Control of Pollution) Act, 1974. 

In support of my/our notice, I am/we are enclosing the following 
document (s) as evidence of proof of violation of the Water (Prevention and 
Control of Pollution) Act, 1974. 
Place ......................... 
Date .......................... 

Signature (S)

1. Inserted vide Notification No. F-5-11/32, dated 31-5-91.
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 2. 

Prosecutions launched and convictions secured 
for environmental pollution control.  
Directions given for closure of polluting indus-
trial units. 

Finance and accounts of the Board. 

 "SCHEDULE - III" 
 (See rule 29) 

STATE POLLUTION CONTROL BOARD 
ANNUAL REPORT FOR THE FINANCIAL YEAR 

Chapter -1 : Introduction 
Chapter-2             : Constitution of the Board including changes therein: 
Chapter-3             : Meeting of the Board with major decision taken 

therein. 
Chapter-4             : Committees constituted by the Board and their activi-

ties. 
Monitoring Network for air, water and soil quality. 
Present State of environment, environmental prob-
lems and countermeasure. 

Chapter-5             :  
Chapter-6             : 

Chapter-7              : 
Chapter-8              : 
Chapter-9              : 
Chapter-10            : 

Environmental Research. 
Environmental Training.
Environment Awareness and public participation. 
Environmental Standards including time schedule for 
their enforcement. 

Chapter-11            : 1. 

Chapter-11            :  

Chapter-12             : 
Chapter-13             : 
Chapter-I4              : 

Annual Plan of the following year. 
Any other important matter dealt with by the State 
Board. 

ANNEXURES: 
I. Members of the Board 
.., Organisation Chart 

Staff strength including recruitment 
Publications. 
Training Courses/Seminars/Workshops organised or attended. Consents 
to establish Industries. operations and processess issued/refused. 

3. 

4. 
5. 
6. 

7. Consents to operate Industries operations and processes. Issued/refused."  
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